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To, August 08, 2023
Department of Corporate Services,

Securities Exchange Board of India,

SEBI Bhavan, BKC,Plot No.C4-A,

G-Block, Bandra -Kurla Complex,

Bandra (East), Mumbai -400051, Maharashtra.

Sub: Detailed Public Statement in terms of Regulations 13(4), 14(3)and 15(2) and
other applicable regulations of the SEBI (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011, to the Public Shareholders of the Standard Shoe
Sole And Mould (India) Limited

Ref: The Public Announcement sent via email dated August 1, 2023 to your
goodselffor intimation of acquisition of equity shareholders of Shoe Sole and
Mould (India) Limited ("Target Company") by Buildox Private Limited
(hereinafter referred as "Acquirer")

Dear Sir/Madam,

With reference to the captioned subject, we, the Manager to the proposed Open offer
foracquisitionofupto 1347190 (thirteen lakhs forty-seven thousand one hundred &
ninety only) fully paid-up equity shares of face value of Rs. 10/- (rupees ten only) each,
representing the entire public shareholding constituting 26% of the fully diluted
voting equity share capital of Target Companyatan offer price of Rs. 5.75/- (Rupees
Five and Seventy-Five Paise Only) per equity share, from thepublic shareholders of
the Target Company by Acquirerinform you that Detailed Public Statement (‘DPS)
has been published by us today i.e., TuesdayAugust 08, 2023 in compliance with SEBI
regulations in the following four newspapers;

1. Financial Express (English) all over India
2. Jansatta (Hindi) all over India

3. Arthik Lipi (Bengali) in Kolkata

4 Mumbai Lakshdwip (Marathi) [Mumbai]

Regd. Office : New Putlibai Kapol Niwas C.H.S. Ltd., B/06-05, 167/C, S. V. Road, Vile Parle (W), Mumbai - 400 056.



We are hereby attaching e-clipping/newspaper advertisement copy and ¢ news-papers
links for published newspapersfor your perusal.

Capitalized terms used in this letter unless defined herein shall have the same
meanings as ascribed to them in the enclosed Public Announcement.

Request you to kindly take the same on record.
Thanking you
Yours faithfully

For AFCO CAPITAL INDIA PRIVATE LIMITED

L= \ (3
S S R KMOHAN BAB \©.
AUTHORISED SIGNATORY >3
SEBIRegistrationNo. MB/INM000012555

Date: August 08, 2023
Place: Hyderabad

Encl: e-clipping/newspaper advertisement copy
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FINANCIAL EXPRESS

TUESDAY, AUGUST 8, 2023

Detadad Public Statament in tenres of Reguiations 301 and 4 read with 13(4),1403) and 1502)
and other apphcable regulations of the SEBI {3ubstantial Acquisiton of Shares and Takeawers)
Regulations, 2091, ko the Public Sharehoiders of the

STANDARD SHOE SOLE AND MOULD (INDIA) LIMITED
Fegistered offioa: B85, Park Streat hd Floor Kalkata West Bengat 700016
Tel: 31 9903831360, Fax: 033-22497218
Email i companysecretaniBeel co.in; Website; hitps:fwwwsssmil.oom!

OFEN OFFER FOR ACQUISITION OF UP TO 1347190 (Thirteen Lakhs Forty Seven
Thousand One Hundred & Ninety only) FULLY PAID-UP EQUITY SHARES OF FACE
VALLE OF R, 10-{RUPEES TEN CHLY) EACH [EQUITY SHARE™), REPRESENTING 26%
0F THE FLLLY DILUTED VOTING ECQUITY SHARE CAFITAL ("Voting Share Capital’) (as
defirad bafow) OF STANDARD SHOE SOLE AND MOULD (MDA} LIMITED (THE “TARGET
COMPANY"), AT AN OFFER PRICE OF RS 5.78L (RUPEES FIVE AND SEVENTY-FIVE
PAISE OMNLY) PER EQUITY SHARE, FROM THE PUBLIC SHAREHOLDERS OF THE
TARGET COMPANY BY BUILDCX PRIVATE LIMITED " ACQUIRER")

This Datailed Public Siatement ("DPS") is bemg smsued by AFCO Capital India Prvate Limibed,
Manager ta the offer {"Manager” or “Managar to the Offer") Tor and on behall of e Sequiner
to-all Public Shareholdess of the Target Company pursuant to, -and incompliarce with the
provisions of Regusations 311 and 4-resd with- Regulstions 134), W{3), and 1502 and other
spplicabla provisions of {he Secunbas and Exchange Board of Incka (Substantial Acgquission of
Shares: and Takeowrs) Bequlations, 2011 and subseguenl ameandments thereto (SEBI
[S85T) Regufabons’). The OPS le being tssusd pursuant o Pubsc Annowncement dated
Aurustd, 2023 ("PA”), which was filed onAuguest 1, 2023 with Securities and Exchange Board
of India ("SEBI), BSE Limited {BSE") and the Target Company. The: copy of the Public
Anncuncament was sanl ko SEBLon August T, 2023 in termes of Regulation T4(1)and 14{2) of
lhe SEBI {SA5T) Regulations.

For the puposes of this TPS, the following berms weald have the maaning assigned o them
herein balow,
"Equity Shares" - shall mean the fully pald-up ecuity shares of the Targel Company of face
vakia af Bs. 1000- [Rupees Ten only) each,
"Escrow Account” Escrow Account opened in accordance with Haguiaton 17 of the SEEI
[SAST) Reguiations, under the rame-and style of "Biddox Put Lid — Open Offer Escrow
Acoount” with Endusind Bank, the Escrow banker
*Excrow Agreement” Escrow Agresmanl dated August 03, 2003 enfered- amongst and
batwsaan B Acguirer, the Escrow bankear, and the manager ba 1he offer
“Open Cffer” or "Offer” mesns the open offer for the acquisibon of upta 1347190 {Thirteen
Lakhs Forly Seven Thowsand One Hundred & Ninety anly) fully paid-1p equity shames of
face value of 1100- sach [*Equity Shares™) representing the 26% of the fully diuled voting
equily shana cagilal of Targal Compan.
"Public Sharehelders” shall mean gl the equify sharshalders of the Target Comparny
excluding {1 the shereholders forming a part of e promoter’ promoter group of the Tamge
Compary; {ii) partes ko the Share Purchase Agreement [SPRY); and (il any persons acting in
concert o daemed b be ackng in concad with he pasons st aut in il and (8] pesuant o 2nd
incompliangce with the SEBI{SAST) Regulations.
“Tendering Period” has the meaning given to it under the SEBI [3A5T) Regulations;
“Woting Share Capital’ shall means the toial voling equity share capital of te Target Companmy
on A fly dilded basis as of the temh (10th) Working Day from e cosure of the endering
pariod other Open Offer,
"Working Day” means any warking-day of the Securilies ard Exchange Board of India
["SEEBI™).
|, ACQUIRER, TARGET COMPANY AND THE OFFER
A, INFORMATION ABDOUT THE ACGUIRER:
1. Acguirer: Buildox Private Limited
i The Acquirer is & Private Limited Comparny registered under Companies Act 2013
having registerad office at PMVILLADI2Y Avenue 21, Hyderabad, Ranganeddi,
Telangana SO0T00. 10 was incorporatad on 211202021 [CIN UMS500TE2E21
FTCA58123). Thare kas been no changs n B name of Acquirer s s
incorporatan,
i, The zoguirer is primarily engagad in the business ofreal estate and Constructions
in Hyderahad.
il A% onihe date of this DPS, thare are o deecions reprasenting Acquirer on the
baard of the Tasgel Campany.
iv.  Tha present aulbonizad share capital of the acquerar is Rs. 9,00.00,000 (Rupees
Mir= Crores only] divided irdo 20,00 010 (Ninety Lakhs| squity shares of Rz, 10
[Rupees Ten only) sach. The ped up share capital: of the acquirer & Rs
T.20.00000  [Rupees Seven Crores Fifty Lakhs only) divided into 7500000
[Sevanty Five: Lakhs) equty shares of Rs: 10 [Rupees Ten onfy) each
v, Keylinancal micrmalion of Acquirer for the firancial years ended on Manch 31,
S021, March 3%, 2022, March 31, 2023 and far the 3 months perod ending June
), 2033 s provided herewnder;

MNumber of | Aggregate
Br. Parficulars Equity in amouwnt
Ko shares {In Rs.)
1. | Authonzed Equely share Capstal 1.0000,008 [10,00,00000
2. | lsslad, Subscribed and Fully Paid-Up Share Captal E1.81.500 | 51815000
[ Tha face el of the ety shargs 105 (Hupc-'-zﬁ T-r'rru‘l:llﬁl

B The Equily Shares ol ihe Targal Company ara in-reguently fraded o0 BSE farthe purpose of
Regulation & 1)) of the SEBYSAST) Regulations,
. Az ondate ofthis DPS; the trading In Equaity Shanesof the Tangel Company is not suspendead
at BSE. The treding in Equity Shares of Target Company is under XT/T+ Category
7. A% on the dale-of this DPS, there are no (&) parthy paid-up Bguity Sharas; andior {B)
dtstanding cometiblia secundtos which are converbible o Equity-Sharaz [sich as
depositony receipts, fully convertible: debenbures- or wamands), issued by the Target
Lomipany.
£, The brief financizl infcernabion: of the Target Compeny based on its audiled finsncial
statemerts a5 of and for the fnancial years endad March 31, 2021, March 31, 2022, and
March 31, 2023 aucited by the ndependent statutony auditor of the Targe! Company: and for
the thres-mondh period ended June 22523 unaudited date; is a5 set out befm:

[=F]

i Period Forthe year | Forthe year | Forthe year
Particulars Ended gnded anded ended
June 30,2023| March 31,2023 | March 31,2022 | March 31,2021
Unawdited Auditad Audifed Audited
Total Revenug 0 1384837 AZ200051 3 2306
Profitfiloss)afher tax [I02T000% (5144156) 15965THS (12507 26}
Eamings per share (EPS)
(Basic & Diluted) {020} (3.61) 308 {0.24)
Mal worthEharshokfars
Funds ROTEBOOD ROTEAT Jah1884 | (12317911

Financizl Financial For the period
Particulars year gnded year ended | 3 months
March 31, 2022 | March 31, 2023 | ended on
(Audited) (unaudited) | June 30, 2023
[unaudited)
Total Revenue - - ,
Met Income {6.06,57Z) 146,58, 300) {2510, 405
Eamings per shana {EFS) a3 [ 4.67] 10335}
iBesic & Diluted)
Mat worlhiSharefialders Fundsi1) 43,95 T4 47 25140 6.2 15,01%

*The Compary was ncorparaled an 2122021, For e first e, e fnancial statemends
were prepared snd auoied for the fscsl pesr J021-2022
** Far fhe pearended 31032022 EFS has besn cakwaled on weighted averags no. of shares,

Sowce: (1] Certificate dated July 6, 2023 msued by M Sandeap Ready (Membesship No.:
228053), Propnetor of ks, Marareedoy & Associates (Firm Reg Moo 0185335), Chanered
Acoundans),

vl - Acquirer ks nod pand of any groupol Targed Company.

wil, Az on the date of fhes F5, the Acguirer has sufficient resources o fulfil the obgations
umder this Ofer.

Wik Az on e date of this DPS, Acquirar has pof baan probibibed by SEBE Troen daaling in
secunties purstant to the terms of any directhons Bsued undes Section 118 of the SEBI A
a5 amended or under any other requiafions made underthe SEBI Act

i, Ason the date ofthis OPS, Asquirer has nol bean cabeqorized 22 a ‘wildul defaultars! issued
b any bank or fnancial insttution, orconsortium theresl i accordance with guidelings on
wiliful defaulters issued by Reserve Bank of India,

¥ Az on the dale of this DPS, Acouirer bas nol baen calegoeizad as a "Fugilive Ecancemic
Offender” who = declared as fugilive economic offender under seclion: of the: Fugithe
Economic Offendess Ack, 2018

m, Acquirer undertakas that he wil not sef the Equity Shanas of the Target Company dusing
the Offer pediod in lerme of Regulation 2541 of SEBI{SAS T} Regulations.

B. INFORMATIONABOUT THE SELLER -

i. Thedetailsof the Seflershave been el autas under;

MName | Address | Partofthe Detafls of Equity Shares Viating
of Seller | of Seller | Pramioter! rights hield by the Seller Promodes
Promater Pre-Share Purchase Post-Share Purchase
Group Agreement transaction | Agreement transaction
[Yesin|
Mumber of %of | Number of % of
Equity Equity Equity Equity
Shares Shares | Shares Shares
and Vating and Wating
Share Share
Capital Capital
B Plot kg 21, g 13,302,400 2368 16,203 0314
vhamicals| Pragat
Privaie Wikar
Lirnited | Poharpur,
Jajrau
Barpur
P 208010
Total 13,30.400 2568 | 46283 0314

i, Key financial information of Seller for the financial vears ended on March 31, 2021,
March 31, 2022, March 31, 2023 [Provisianal) i provided hereunder

Financial Financial Financial
Particulars year ended yearended | year ended
March 31, 2021 | March 31, 2022 | March 31, 2021
{Audited) [Audited] (Unaucited)
Tol# Eevenue 0 1480400 160
et Incama {T0O700) 1262300 [8R159 26)
Earnings per shiane (EPS)
| {Basic & Diluled) {T0.07) 126.23 {B.55)
| Net worlhSharehalders Funds1) (1164300 57900 12537 46

Hi. The Saliers have nol bean prohibited by SEBI from dealing in securities under
Saction 1B of the SEBI Act or under any of the reguiations made under the SEBI Ak

C. INFORMATION ABOUT THE TARGET COMPANY - Standard Shoe Sole And BMould

(India} Limited.

1. TheTangel Compaty is a public imied company incomoraded on July 19, 1971 vide
certficate of Incorporation dated July 18, 1973, The Targe! Company was onginally
incorporated under the name of Chem Crown (indizl Prvate Limited, The name of the
company was subsemuantly changs to Chamcrown |Ingia) Limiled-on Nowember 24,
1961 which was subsaquanlly changad Lo it present same Standard Shoa Sola and
dould {India) Linited on Diecember 14, 2001 under the provisions of the Companies
Ach, 2956, There is no-change & the name of the Targed Company in ihe last thres
vaars, The Corporale Ideéntification Mumber af the Targal Company is
L24119WE13TIPLCOZAA0Z. The registened Office of the Target Company is situatéd
at 05, Park Sireet 2nd Foar Kolaia West Bengal 70N Indiz

2. The equily shares of the Target Company were listad on BSE Limited (83E7 and
Calcutia Stock Exchange ['GSE'). Currenily it &5 raced on BSE anly [Security 1D
STOSHOE, Security Code: 52335%). The I3IN of the Equity Shares of the Tangit
wompany iz INESSENGI0 3. The Target Corepany has already esiablished
conneslivity with Central Daposilones Servicas [India) Limiled (CDSL.

3. The Company 1sengaged in ihe business of fostwear, teatherwear, leather aricles,
igshion weaar, shos componerts, synthelic shoes and ladies heelss and moulds, and
alsodeals in chemicals,

4. TheEquity Share Capdal of the Targed Company is as follows:

D. DETAILS OF OPEN OFFER

. The Offeris 2 mandatory offer i terms of Regulation 301} and Regquéation 4 of SEBHSAST)
Regulations and other applicable requiations of the SEBI [ SAST) Reguations.

.. The Apquirar hava made thiz Opan Offer 10-acquiee up lo 1347190 (Thiftean Lakhs Foey
Seven Thousard One Hundred & Minety onty) Equity Shares (*Ofier Shares”) representing
the 26% Vatmg Share Capilal of the Targed Company from he Eligble Public Shamehoiders
# @ pce of 575 per Offer Shares aggregating o a tolal cansideralion of 177 46,343
[Rupees Seveniy Seven Lakhs Forty Six Thousamd Three Hundred & Fory Three Only) ithe
Dffer Siza”) (assuming foll acceptance) subject o the lenns and condibons as mentioned in
the Public Anreuncemsat and this detailed pubBs statemant ("DPS and the lefter of offer
(L0 that are proposad b b2 ssued i accordance with the SEBI{SAST) Reguiations

5. Al the Equity Shares validly tendered by the Public Sharehaolders of te Target Campany in
thig COpen Crifer will b acquired by the Acquirer in accordence with 1he terms and condibons
set farth in the PAL this DPS, and titose which will be set oulin the letter of offer to be sent o
Al Public Shareholders in refalion b this Offer {"Lelter of Offee” or "LOF™) I the rumber of
Equity Shares walidly tendersd by the Public-Shansholders under the Opan Offer is more
than the Offer Size, the Acquirer shall accept the Equity Shanes received from the Poblic
Sharshoklars on a proporionate bass inconsullalionwilh the Manager.

4. The Offer Price &= payable n cash by e Acquirar in aocordance with Regulation 3(14a) of
the SEBI [SAST) Regulations:

5. Thes Offlar is nol condiianal on armny mimimum kevel of acceptanca by Bia equily sharahokders
of the Target Companyinterms of Regulation 1% 1) ofthe SEBI{SAST) Requlations.

fi. As on the date of thes DPS, this Offer iz not & competing offesr under Regulation 20 of the
SEBHSAST) Requlations.

7. Tothe best of krowledge and befief of the Acguirer, as of the date of this BF 3, thera are no
statutory approvals reguired for this Offer. However, wiere any statutory or olher appaowal
axiends by same but not a8 of the Public Shareholdars, tha Acquirgr shall have thea opfion o
mexe payment o such Poblic Shareholders in respech of whom no stabulory or other
approvals ate reglered inorder i complete this QOpen Offer.,

& Interms of Requlation 23(1) of tha SEBI {SAST) Reguistions, the Atqlenar shall have tha
right to withdraw the Open Cffer: {a) in 1he event that any of the stalidory approvals specified
itthis DPS as st oul in Part VI (Statutoeyy and Other Approvals) below or fose which
hacame applicabie prior b complation of the Open Offer are finally refused. In the evend of
zuch awithdrewal of the Open Qffes, the Acquirar (tirawgh the WManager) shall, wilhin 2 [Twa)
working days of such wihdraal, make @ announcamant of such withdrawal saling the
graunds: for the wilbdrawal in. accondance with Regulation 23021 of the: SEBI (SAST)
Requlations,

8. Incase of defay in recesst of any statulory approval, Regulation 18(11) of the SEBI [(SAST)
requiglions shall be adhered bo e, extension of time to asquirer for paymend of
consaderation bo the sharehoklers of the targel company shall be allowsd subject to the
Asquirer agreeing b pay inferest at the rate of 10% perarsmum.

10 In ferms of the provisions of regidatian 180118) of SEBI{SAST) Regulalions, if the Acquirer
would not beabde o make paymend 1o shareholders on account of regsans other than delay
i receiplod any slatulory approval, he acouires shall pay inferast for b pariod of detay bo all
such shareholders whose shares have baen accepied in the open offer, &t the rate of 10%
per annun, however ifthe-situation warranls, waiver may be granted by SEB] for payment of
interast on the offar price.

11, Further in-case the delay occurs because of willhul default by the aoquirer in obtaining any
statutory approval in e, the amount lying in the escrow sccount shalf be liable to be
forfeited and deall wilh o the mannar provided in dause (B) of sub regolation (10} of
Regulation 17 or SERI(SAST) Requiations

12 Thee Cefier Shares will be-acquined by the Acguires 2 fully paid-up, freefrom all ens, charges
and encumbirances and the Equity Shares shal be acquirad together with the all rights
gitached themetg, incliding the rghts ta all dividends., taonus and rights- offer herginafter
dectared, made or paid and the tendering Public Sharehalder shall have obtained all
necessary consents foritlo selt the Equily Shares on the faregaing bass,

13HRIS, OCBES and other non-resident holders of the Equify Sharas, E-any, must obtain.all
requisite approvalsiexamptions requined, If any, to tender the Equity Shares held by them in
this Cifer, and submel such approveisieemplions alorg with the docisnents raquinad Lo
acoepd this Offer, Further, if the Public Sharshalders who are ot parsons resident in India
[ncluding NREs OCBS, Flis and FRIs) had required any approvals (ncludng from the REl
oF any other requiaiony aithanily/ body) atthe Bme ot the original mvastment inrespect of the
Equity Sharas hefd by them cirrentéy, theywill berequired to submél copies of sich pravious
approvals that they would have ablaired fior acquringholding the Equty Sharas, along wilth
the other docurments reguired 40 be lendered o accept this Offer. if the aforsmantionsd
dacuments are.not submitted, the Atquirer resenves the right to relect such Eguity Shares
lendened i his Oifar.

4. Crerantly, the Acquirardoes not kave any intenticon to dispose of or althersise encumber any
miatesial 3ssess orinvesimenis of the Target Company, by way of sale, lease, encumbrance,
racanshuchon, rastruciuing or olherwize for a paniod of 2 (Two} vears from the. closure of
this Open Offer expepl: {a) in the ordinary course of business; and (b on acoount of
requiatory approvais or condifions o compliance with any faw that is binding on or
applicable o the aperatons of the Tamgel Coangany. H ke Acquirer mband b abanals any
miaterial asset ofthe Target Company, within a period of 2 years from compietion of the Open
Oiffer, the Target Company-shad seak the aporoval of it shareholders as per the proviso bo
Requlation X5(2) of SEBI [SAST) Ragiatons before underlsking any such ahanation.

154z per Regulstion 3B of the SEBI (Listing Qbigations and Disclosune Reguirements),
Regulations, 2015, as amended ("SEBI] {LODR) Regulations™) read with Rules 19(2) and
1948 af e Secunlies Conlract (Regulation) Rules, 1557, as amended ("STRRE", lhe Targel
Company is requined by maintain 8% least 25.00% puldic shareholding as determined in
accordance wih SCRE, on a continuols basks for iztmg, Pursuant to-the consuenmsation of
the Share Perchase Agresment and the completion of this Open Offer, the public
shareholding in the Tarpet Company will not {28 below the minimun ievel required as per
Rife 1940fthe SCRR.

6. The Manager o {he Qpen Citer does not hold any BEquity Sheras in the Targed Company as
o the date of this DPZ. The Managerto the QOpen Offer further declares and undestakes not
by ek o Their own aceounl in the Equity Sharesduring the Open Offer penod.

I, BACKGROUND TO THE OFFER

1. This Offer iz being made pursuant by the execution of a Share Purchase Agreement ['SPA)
dated August 01, 2023 1o purchagss 1314107 aquely shares consliluling 25.368% of the-lully
paic 1 and wotng equity share capital of the Target Company from B G Chemicals Private
Lirnited at a price of RS, 5750 per Equity Share,

2. Thes Open Offar 5 a mandatory offer being mada by the Aoquirer in complianca wilh
Regulations 3( 1) and4 of SEB [SAST) Regulafions. Afer the completion of this open offer
and pursuamt to acguiziton of shares under Share Purchase Agresmment, the Acouirer shall
bacame largast equity shasaholder and by virue of this # shall be i a posilian o axarcise
ffective contrgl over management and affairs of the company,

.. The dcuirer mtend to contrel over the Target Company & make changes in the Board of
Direclors of the Targe! Company subseguerd o the comphation of this Open Dfer in
gecandance hereof,

4. This Open Offer |s for acquisition of 26.00% of the Voting Shate Capital of the Targel

Comgany,

&, The prime abiective of the Acguirer for undertaking the Proposed Transachion is 1o have
substantial holding of Equity Shares and vating rights. The Acquirer intend to positon the
Target Cosrany for fulure gravith and crealion of walue for its slakeholiars. The Acquimer
resanve the right wo modify the Present Structure of e business in'a manner which is useful
[0 B largar interest of the Sharetolders: Any change in the struciue that may be carrad
cult, will e in aceardance aih the applicabls laws.

[l SHAREHOLDING AND ACQUISITION DETAILS

1. The present and proposed sharsholding of the dcquerer i the Target Comgany and e
details of their scquisiion are a3 indows:

e

]

; Beguirer
Coces Mumber of T
Equity Shares

Sharehalding as on-the Date of Public Anpourcemant

Dalebe 011082023 il il
Shares agread b ba acquirad urdar SFA 13,14 07 2535
Equity Shares Acguired babwasn PO date and this DPS dale il Mil
Equity Shares proposed to be acquired in the Qpan Offer

fassuming full acceplances) 13,47, 78] 5.0
Post offer Shareholding (25 or 108h working day afier

closing of Tendering Peried] Assuming full sccepiance

undir thie Open offer 26,61,287 5136

IV. OFFER PRICE

1. The Equety Shares of the Targed Company are listed an 83E. Curmantly £ is raded on BSE
only [Securty 1D STOSHOE and Security Code: 523351),

£, The arnustzed rading tumeover in the Equity Shares of the Targel Company on B2E based
on frading wvolume during beelve cafandar mondhs preceding the manth af Pubilic
Announcement e, AugustT, 2022 0w uly 31, 2023 5 glven balow:

.ﬂ'"u-. -n.-h-‘ skl .
ul.u .1I.u-i-| -.ul

Mama of the Total number Total Mumber Trading Turnowver
Stack of equity shares of Listed Equity (a5 % of totad
Exchange traded Shares Equity Shares)
| BSE L 53900 5431500 104

[Saurce: W baamoa.coml

3. Basedon above, tha Equity Shares of the Target Company ane mfrequantly traded within the
meaning of Reguiakon 201kl of the SEBKSAST) Regquistions on BSE.

4, The Cffer Price of Rs. 578 /- (Rupees Five Rupees and Javenty-five paise Cinly} per fully
paid-ug Equity Share is ustiied per provisional Regulation 81 raad with Requlation & 21 of
the SEBH SAET) Regulations, laking into account lhe fallowing paramebars.

g
Mo, Particular

Amount

|
I

A | The highest Megotiated Price per Share of the targel Company forany | &5 75.
acquisition under the Agreement sitracting the obdgation tz make 2 Public
Anpouncement of anopan atfer,

B. | Thevolume-weghted sverage price paid or payable for acquesitions by the hot
Acquier during the Tifty-twio weeks immedately preceding thedate of tha lappiicable
PublicAnnouncement

¢. | The highass price paid or payable farany acquisifion by the Acquirsr during hdail
M teenby-zix -wesks mmedialely precading the date of the Pullic japplicable
Anmduncermneant

0. | The wlume-weighied average market price of Equity Shares for 2 period Mol

of sixty [50) frading days immediaiely preceding thie dale of the Public lapplicable
Anncuncement az Iraded on B3E, betng Slock Exchanga whers tha
Ecjuty Shaias of the Tarpel are Listed.

E. | Since te Equily Shares are nol requently radad, the price delermnedby | 040
the Acquirer and the Manager 10 the Open Ofer taking o acoount
valuation parameters including book value;, comparable trading miSicles
and such offer parsmaters B are customany forvaleaton of sheresiof saich
GOHTpEREs. "

* Thi Fair Valte oF equily shave of the Targe! Company is Rs. 010 a5 certified by
A SOMESWARA RAD. BB Regisiration No. (BEYRVOZZ20T 1T, by way of
cerificate dated 25 July, 2023,

5. There has been no corporate actien requiring the price parametens Lo be adusted. As par
Requlation B8] of SEBI [SAST) Requlations, Where the Acquirer hag agraad b acguire any
shares oevaling rghls in e langel coampany during he offar pesiod, whethar by subscrpbion
of purchase, at a price Migher than the offer prica, the offer prics shall stand revisad t the
fughest price paid or payable for any such acguisition.

B, If the Acquirer acquires any Equity Shares of the Target Company dinng the perod of
twenity-siowaeks after the dosure of Tendesng Paried a3 price regher tran the Offer Price,
then the Acquirer shall pay the éfference between the highest acquisition price and the Offar
Price, te a¥ sharsholders whose Eguity Shases have bean atccepted in this Offer within sixdy
days from the date of zuch acouisition. However: no such difference shall be paid in the
event that sech acquision is made under another open offier under the Takaover
Fegulations, or pursuani o SEBI (Delsting of Equity Shares) Requlations, 2009 or open
markat purchases made in i ordingsy course on ihe - Fock exchanges, nat heing
negolizted aequisiton of Equity Shanes of the Target Companyin any fiorm

7. Ason date of this DPS, there is no ravision in the Offer Price or Offer Size. In case of any
revisian in the Offer Price or Offer Siza, the Acquirer wilt comply with il the provisions of the
Requlstion 1805} of the Tekeowar Ragulabons which ars required 1o be fullillzd for the said
revizan infha OBer Price or Off2r Size,

B IFthareis any revision in ihe Offer Price on aceounlol fulure purchases / compating offers, i
witt be dane anly upho tee working day prior 0 the date ofcommancement af the Tendarsig
Pariod in-accordance with Regulation 183) of the Takeowar Ragqulabons and would e
motified b the sharehalders by way ol anothar public anmuncement @ the same
nawsgaperswhene the DS has appeared.

& Theare have been no corporate actaons by e Target Company warrniing adjustment of ary
of the relevant price paramebars under Baguaton 8(90 of the SEBISAST) Regqulations, The
Offer Price meay b adjisted in the event of any corporate actions like bonus, rghts issue,
stock gplit consolidation, dividend, demergers, and reduchion ete. whene the recond date for
effecting such corporate actions falls between ihe date of this OP5 upio 3 {thveel workang
days prior o the commiencement of the lendering penod of the Offer, inacoordance with
Regulation 893 ofthe SEBHSAST Regulations.

V. FINANCIAL ARRANGEMENTS

. Assiemng full acceptarce of Offer. the total funds requined for implementation of fe Opsn

Difer for the acqusition of up to 1347 180 {Thirteen Lakhs Forly Seven Thousand Coe
Himdred & Minsly only} Equity Shares at the: Offer Prica of Rs.5.75-{Fupess Five snd
Savanty-Fiwe Paise Only] par Equity Share is [T7 45,343 (Fupess Seventy Seven Lakhs
Forfy Six Thousand Three Hundred & Forly Thrae Qrly)

2. TheAcquirer has pdaquale resourcas iomeat fha fnancial reguirements of the Open Offar
and have made firm financal arangements for fulfiling the paymeant obhigations urder this
Hee, i lerms af Regulgtion 2501} of the SEBYSAST) Regulations. The additanal firm
reduiraments, f any, for acquisilion in tesvrs of the SPA and tis open offer wil be financad
through the inlemal resowrces o tha acquirer.

3. Mo funds are bemg borrowed fram any Bank or financial inslitution for he purpose of this
Dpen Offer by the Acguirer

4. M. Sandeep Reddy (Mesbership No. 258053 prapriator of M's. Maramreddy & Associates
{Fern Registration’ Mo 0185333) Charered Accountanis, having its office at #3-340,
Takacherwu (PO, Akchamget (MD), Guntur [DT)- 522409 has cerified that the Aouier
have adegiate financial resources and have made firm arangemeniz for the
implemendation of the Oper Offer in Tull-oul of Heir own resowces! Net-worth 2nd no
borrowings from any Bank or 2ny Firancial Institution 2ne envisaged.

% In zocordance with Regulztions 17 of the SEBISAST] Regulations, the Acquirer, the
Manager to the Offer have erterad intp an Escrow Agresmeant with Ingusind Bank ("Escrow
Agend™), a tanking corporation incorporated: under the laws of India. acting throwgh i
branch office st Indusind Bank, 240% (an, Thimmayva Rogd (Cantonment), Pune =41 (K1
and one of the branch offices Road Mo, 12, Jubiles Hills, Hyderabed 00096 dated Augusi
03, 2023 for the pupose of this offer. Pursuant to the Escrow Agraement the Acquiner has
opensad an escrow gocount under the name and style of "Buildex Pyl Lid — Open Offar
Ezcrow Account” "Escrow Account’) and & spacal escrow account ramad "Suikiay Put Lid
— Opan Ofer Spacial Ezcrow Accounl” (“Spesial Escrow Account’) for the purpase of
Requlation 21 of SEBI (SAST) Regulalions.

B. Pursuae! bn Ihe Escrow Agreamant and in comphanca with the Regulation 17 of the SEBI
[SA5T: Regulations, the Acguirer has depossed 17T 46 343 (Rupess Seventy Saven Lakhs
Forty S Thousand Threa Hundned & Forly Thres Caly), i the Escrow Account i cash
Deing 100% Jone hundred- per cent) of the olal consideration payable to the Public
Sharehokders under the Offer, azsurming full accaplance. The Manager 1o the Cffer s duly
authorized b the Acguirer to operate and realize monies &ing o the crédi of the Escrow
Ancount sndthe Special Escrow Account, interms of the SEBRSAST) Regulations.

T. In case of any upward revision in the Cffer Price or the size of the: Open Offer, the
corresponding increase to the ezcrow amauns a3 mentoned above shall be made by the
Aoquirer imterms of Reguiation 1712} of the SEBKSAST) Regulations, prior o efecting such
reiSIan,

& Based on the aforesaid financial arangements made by the Acguirer and on the
confinrations reosived from the Independent- Charered Accountant fior. Acquirer, the
Manager to the Offer i salisfied, [f] about the edequacy of respurcas i mest the finzncial
requiramends of the Oper Cifer and he abidy of e Acguirer iy implament iha Open Offarin
accordance with tha SEBH SAET) Reguatans, and (i) that firm arangemants far the funds
and maney for payment through verifiabé means-are in place o fulfil the Open Offer
ooligations.

Wi STATUTORY AND OTHER APPROVALS

1. Asonthe date of 1hs DPS, o the beslal the knowledge ol the Aoqusar, tare ana no slalulory
approwals required 1o acquire the Offer Shares 1hat ane valicly tendared pursuant b he
Open Offer. However, in case any slalulony or ather aporoal becomes applicable prior o
(e coimgletion of the Open Offier, the Opan Offerwoul alzo be sdbject b siich stakulory o
other approvalls) being obtamed. H, however, any statutory or other agproval Becomes
applicatle phor to completion of such acquisitions, the Cpen Ofier would also be subjectto
such otherstatutory or cther approval(s) besng obtainad.

Z. In terma of Regulation 2301} of the SEBH{SAST! Regulations, the Acquirer shall have the
right b withdraw the Oper Offer, Pan VI ()i the event thal any of the statutory approvals
spacified i this DPS as 52t oul i Part V1 (Satistary and Clher Approvals) or those which
become applicabls prior to complelion of the Jpen Offer are finally refused. In the evendi of
such awithdrawal of the Open Ufier, the Acquirer{Browgh the banagear) shall, within 2 [Twa)
workang days of such withdrews!, make an announcement of such withdrawal stating the
graunds for the withdrawal in accordance with Regulalion 2302} of the SEBI (SAST)
Requlstions.

I Incase of dstayinon-racaipd of any shatuton and other approvals relermdd 1o in this Part VT,
as.per Requiation 18(11} of the SEBI [SAST) Regulations, SEB! may, if satished, that non
racaiplofihe requisite stabubory aporovailsl was rof alirhulabia Lo any willful defau, failure
& neglect on the parl of he Acquirers or the PACS 1o diliganlly pursue such aporoval(s),
grant an axtension of ima for e purposs of cormpletion af thes Opean Offar, subjedt b such
lenms and condibians a5 may be specified by SEBL, including pavment of mbarest by the
Anquirers and the PACS 1o B Public Shareholders (who validly kendi thelr shares in the
Dpen Offer] at sech raké, a5 may be prescnbed by SEBIL Provided whene the statutory
approvals exbend & some But rotall Public Shanehokders of the Eguity Shanes, the Acuiner
shall have the opfion fomake pavment to-such holders of the Eguity Shares in regpect of
wham no statutory approvals are reguired inosder o corrplete this Open Offer

4. MRIS, OCBS znd other non-resident holders of the Equity Shares, if any, aosi obtain all
requizile approvalsiexemptions requined, iFany, to tendar the Equity Shares held by themin
this Offer, and submit copies: of such agprovalsfexempliong along with the documenis
required 1o° accepi this Offer. If the: afcrementioned documents are not submitted, the
Acquirer resenves the right fo refect such Equity Shares fenderad in this Offer, I the Fublic
Shareholders who are not persons resident in India (incliding NRIs, CLCBS, Flls and FPIs)
had requirdd any approvals (inchiding from the RBI or any other reguiatory authority” body)
&4 1he fime of fhe paginal investrrant in respect of the Equity Sharas held by them curandly,
they will be requered 1o submit copies of such previcus approvals thiat they waukd have
oftaingd for acquinnghoiding the Equity Shares, along with the ofher documents required
Io ba tandared to accapl Ehis Dfar, IF the aforementioned documants are nol submilted, the
Acquirer resamves the nighl 1o reject such Equity Shanes lendared in this Offer.

5. Publc Sharehokdars classifiad as OCBs, i any, may tendar the Egquity Shanas held by them
in the Ooen Ofer pusstant b receipt of appeaval from the R8I undar the Forign Exchange
Managermanl A<k 1599 and the ragulations made theretnder. Such OCBs shall approach
the BBl independently to sees appraval o terdar the Equity Shares hald by them in the
Drpen Cfer

%, Subject o the receiptof the siatory and otherapprovals, if any, theAcquirers and ihe PACs
shall complete payment of congidération within 10 {ten) Werking Days from the ciosure of
the tendesing period to those Publbc Shareholders whose documents are found valid andin
peder and are approved for acqusition by the Acquiress and the PACS,

7. Where znw statutory or alher approval extends o seme but-not- gl of the Public
chareholders, the Acquirers ang the PACS shall have the option to make paymient to such
Fubliz Shareboldersinrespect ofwhom nostztutany or other apperovals are raquired in order
10 complede this Open Cdfer
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& Incasze of delayimon-necaiplof any skatulony. approval which may de regquirsd by the Scguirer
at @ fater date, as per Reguiation 18(11) of the SEBI (SAST) Regulations, SEBI may, if
safisfied, that the nor-receip! of the requisite statutary approval(s) was not atiibulabée fo
any wilful default, failwe or negiect on the par of the Acquirar 1o dligently pursue such
appravalis), grant an axtension of tme forfhe purpose of completion-of this Open Offer,
sudject to such terms and conditions as may be spacsied by 3SEBI, induding payment of
nberest by the Acguirer to ihe Public Sharehaolders a2t such rate, as may be prescibed by
SERI from fime fo fme, in-accordance with Reguatans 18117 and 18(71A) of the SEBI
15AST) Requlations.

- Tha Manager 1o the Offer e, AFCO Capital Inga Private Limited does nof hold any Egquity
Shares in the Target Company &3 on the date of appaintment as Manager o e Ofer, They
declare and undertake that they shall nod deal inthe Equiy Shares of the Target Company
during the percd commencing Eram the dale of their appainiment a5 Manager (o the Offar
il e expiry of 15 davs from the date-of chosure of s Opan Offer,

10 Mo approval is required fromany bank or finencial instituticns for this Cffer,

Vil. TERATIVE SCHEDULE OF ACTIVITIES

e

Activity Date Day
Date of Public Announcement August, 2123 Tuasday
Diate of publshing of Detaied Public Statement August(a, 2023 Tussday
Lastdate forfilng Draf Laberofofferwith SERIDPS+Y) Augusti? 2023 | Thursday
Lasi date for pubdc annoumcement for compsting
affersh (LOF+10) AugustIl FHE Thursday
Laz! date for racaipd of comments fram SEE| an tha
Draft Latterof Offar (CO+5) Septerbar 07, 2023 Thursday
[dentfied datedt iComments=2) September 11,2023 | Monday
Diate by which Letier of Offer to bedispatched tothe
Sharehokiers{ID+5) September 18, 2023 Menday
Lasi date by which the committee of indepandsnt
Direciors of the Target Compary shall give its
recommendations {Sheraholder+d) Seplembar 21, 20%3 | Thursday
Las!t date forupward fasizian afhe Cifer Price
andlar Bhe Offer Size iD+1) Septernber 22 2023 | Frday
Diate of publcation af opaning of Cpen Offer public
announcerentin the newzpaper in which DP3 has
bean pulllished{Revision+1) September 25, 2023 | Monday
Diate of Comemencemens of Tendesing Pesiod
[(Hfer Cpening Date) (Publication+1) Seplermber 26, 2083 | Tuesday
Date of Closure of Tendesing Pesdod
| CGHer Chosing Dats | { O psning +70) Outobar 12, 2023 Thursday
Last date of commurticating of rajectionascaplances
and paymant of congidaration Tor accepled landars
redum of unaccepted shares (Closing +10) Cotobar 27, 2023 Fricay
|ssiie of postoffer advertisament (Communicating=5) | November(03 2023 | Friday
Last date for filing of fina reportwith SEB| Movember 03, 2023 | Friday

*The abows imalngs are ndicalive, prapared on the basis of inelines prowded under e SEBI
(SAST) Regwations are sutyect fo receipt of stafutany reguilsdony acorovals and may have o be
revised accorgingly, Shaveholders are raquested o refer o the lafler of offer for the revised
femelinng, i any:

¥ identifed Dare is anly for e pupose af detarmining the names of the shareholders as on
such oafe to whom Me Letter of Ofer sha be sent. If iz clanfieg fhat all Pabic Sharsholders
hadding Equity Sharas are aligible o paricinale & the Open Offer af any time befors e Offer
Closing Date, sibiect o the levmsand condifions in this OPS and the LOF

Vi, PROCEDURE FOR TENDERIMG THE SHARES [N CASE OF MON-RECEIPT OF
LETTER OF OFFER (LOF)

1, Al e Public Shareholders, hokeng Equity Shares whather in dematerialized fonm o
physical form, registened or unregistered, ane eligible 1o participate in this Open Offer at
amysime bafore the closure of the Tendering peniad for this Qipen Offar,

2, Persons who have acouired Equaty Sharss but whose names &0 nol sppear the ragistar
of mambers of the Target Company on the [dentfied Date or urragistensd owness or
those who have aoguired Equity Shares afer the [dentified Drate, or these who have not
received the Laster of Offer, manaiso participate inthis Cpen Offer. Accidental ormission
fo send the Letterof OBer bo ary parson to wham the Ofer is mads or the non-recespt ar
detayed raceiphof the Latterof Offar by any such parsor will nod irvasdate e Offer in
arny way. Accdental omission o send the Letterof Offecio any persontowhom the Open
Offer-is made o the non=neceipt or defayed receipt of the Ledter of Offer by any such
person wil robinvaiidate e Open Ofier in any wey

L The Pubbs Sharehoidars may also download fa Letler af Olfar from the SEBIs wabsibe
fwww.sabigoving of oblain a cogy of e same from the Begistzar 1o the Offer onh
providing suitable documentary evidence of holding of the Equity Shares: and thedr folio
nomber, P idendity-clien identily, coment addressand contact teisils:

4, In ke avent dhal the nummbar of Egudly Shargs vaidly tendarsd by the Public
Sharehaolders under this Opan Offer iz mere than Offer Shares, the Acquirer and PACS
shall acoept these-Equity Shares validy tendered by such Public Shareholders on a
proporfionate basis in consEiation with the Manager to the Cpen Cifer.

B, The cpen offer wil be implamenied by the Acquirer through a slock exchangs
machansn made availabie by Slock Exchange: in the form of a separate window
i"Acguisttion Window™) as provided under SEBI circwlar CIRICFDPOLICY)
CELLMENS deted Apd 13, 2015 as amended by SEBl circular CRDCRACIR
{FRAHEMH daled December 9 20ME and SEBIHOWCFDULCR-II CIRP20215815
dated August 13, 2021

6. BEE shall be the designaled stock exchange (“Designated Stock Exchange’) for the
purpose of tepdering Equity Shareg in the Cipen Offer.

T, The Acquirer has appointed Zebu” Share and - Wealth Mamagement Frivate Limitad
{"Buying Broker™) as its broker for the Cpen Offier through whom the purchases and
satllemant of the Offer Shares tandened in tha Open Ofer shall b made, The contact
details of the Buying Broker are as mentoned below.

Name of the Contact Person | ULAGAMATHAN,R! Mr, W Sudheer Kumar
CIN UETH20TZ2013PTCOTaT04
Addrezs 038, Kaghna Complex WETW Main Road (Ward No- 28)
Erode Tamil Nadu 835003 India
Tel No Dd4-4BRAT91) 90657 SOLET
' Email Id memaﬁ';zet:uﬂra::la.mnl
SEB! Registration No. INZO001 T 4R34

B. Public Shareholders who desing to lender their Equity Shares under the Open Offer
woukd have bo intimate Meir respestive slock brekars (*Salling Braker®) within the noernal
trading hours of the secondany markel, dusing the Tendering Period

9, TheAcquisition Window will be provided by the Designated Stock Exchangs to facilitate
plesing of sed orders, The Salling Broker can enter ceders-for demateriaized Equty
Sharas. Before placing tha bid, the concarsed Public Shareholden'Saling Brakar would
be reguired 1o transfer the tendered Equly Shames o Se specal account of Indian
Clearing Corporation Limited (*Clearing Corporation”™, by uging the settement number
and the pracadure prescribed by the Clesring Corperation

1l The cumilstive quanbty teanderad shal ba displayed on Desgnated Siock Exchanga’s
websile [wew bsendia com) theaughoul the frading session a1 specific mntervals by
Dresignated Stock Exchange duning the Tendering Pariod.

11, As perthe provisions of Reguiation 40(1) of the SEBI [Listing Obligabions and Disclosure
Regqurements) Regulations, 20115, 85 amended and SEBFS press refgase dabed
Decamber 3, 2018, bearmg ralfarence no. PR 4912018, requasts for ransher of sacurilies
zhall not be processed uiless the securities are hedd & dematerialised foem with: a
depasitory with effect from Apel 01, 2019, However, in acoordance with ihe gincisar
isstad by SEB| bearng referenca number SEBIHOICFDr CMD1/CIR/PREF00T 44 datad
July 31, 2020, shareholgars holding sacurities in physscal form are alloesd to andar
sharesinanopen offer. Such lendering shall beras per the provisions of Bie SEBI {3AST)
Requiatons, Accordingly, Pubic Shareholders hotding Equity Shares in physical form as
well-are eligible to terder their Equéty Shares in this Open Offer as per the provisions of
fha SEBISAST) Ragulations.

12:  The defalled procedury for tendaning the Egquity ‘Shares i the Opan Offer will e
available in the Letter of Offer, which- shall be avallable on 3EBI's: website
[www, sahi.govin)

13 Eguity Shares should nof be submiltad / terdered o the Manager, the Acgurears, tha
PACzor the Targal Company.

IX.  OTHERINFORMATION .

1, The Acguirsr accepts full responsibdity for the- information contained in the public
annguncemeant gnd this DPS dother than suchnformation which has been obiained fom
Hhe public sourcas of provided or refating fo and cznlirmed by the Targel Company), and
undertake that he Is aware and comgly with-andg fulfill their obligatiors under the SEBI
13AST) Requlstions

£ Theinformation pertaining fo the Targed Company contained i the PAor DPS or Latier of
Oiffar aramy olhér adverlisament’ pubications made in connechion wilh ta Open Ofar
has baan complled Trom information putlished or publicly avasable scurces or provided
by the Targel Company. The Acquirer accepl Tull responsibility with respect W any
infarmation provided in the PAor this DPS or the Letter of Offier pertaining 1o the Target
Campany.

% Pursuant 1o regulation 121) of the SEBI (SAST) Regulations, the Acquires have
appointed AFCO Capital indiz Prrvate Limésed | a5 the Manager o the Orffer

4, Inthis DF3, any Sscrepancyin any table betwaen the total and sums of the amount listad
i fae ko roundig aff and orregrauping.

B Inthis DS, 28 referances B °Rs®, 7, or "Indian Bupeas” ane references to Indian
Mational Rupee/s).

G This DPS will also ke availzble on SEBI's website: [wwwisebinowin, B3E's website
rwww bsaindia. com) and the websila of the Manager to the (e [ afcogroup.in}

Registrar Lo the offer

N gy

MESSTA
MCS SHARE TRAMSFER AGENT LTD
383, Lake Gardens, 1=t Floor,
Kiolkata - TOO045
Telephona: - SEI1024303
Fax: - 033407 24050
Contacl Parson: Mr.2rankar Ghash
Emal; - missta@rediffmail.com
Websie: www. mosregisinars.com
SEB| Regisfrabion Number: INRII0004709

lssised by the Manager lo the offer

oo

AFCO CAPITAL INDIA PRIVATE LIMITED
B044505, Cosmas Plaza, | P Road, Mear
.M Magar Metro Station, Andheri (Wesl),
Mhmbai-A000a3

Ted 0Z2-2B37E100 Fax: #5172 2262 6580
Caontact Person: Mr Al B Oz !

Wz, Jugna Lodaya

E-mail: capitali@afeogroupin

Veebsite: wenwalcograup.in

SEEI Ragisiration Numbar: INMORN012555

Date ;{0808 2023
Place ;. Mumbai
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Dedaiad Public Statarmantin larms of Requlalions 301) and 4 read with 13(4), 14{3) and 15{2) ; Mumber of | Aguregate Mame of the Total number Total Number Trading Turnover E. Incase of dalayinon-receiod of any statutory approval which may ba requirad by he Acquirer
and ather applicable requiations of the SEBI (Substantial Acquisiion of Shares and Takeovars) L Farticulars Equity | in amount Stock of aquity shares of Listed Equity {as % of total al a |ater date, as per Regulation 18(11) of the SEBI (SAST) Reguatons, SEBI may, if
Regulations, 2011, tothe Pubiic Shareholders of the Mo shares {in Rs.) Exchange traded Shares Equity Shares) satisfied, that the non-receipt of the requisite statutory approvalis) was not atiributable by
sistwrixad Eaui i f any wiifll default, faéure or negiect on the part of the Acquirer to disgently pursue such
STANDARD SHOE SOLE AND MOULD (INDIA) LIMITED oAl L L o L _ AR L BSE Ltd 535900 5181500 104 E:rwaﬂs,‘-. grant an G i B e purpose o mm:mu::aur m?spc-gan Offer,
Registerad offics: 95, Park Strest 2rd Floor Kolkata West Bangal 700015 % | touRe Tt ae on Ex PR L e Lapa || Skl | 2l e 0 {Source: www bsskidia can) subject 1o such larms and conditions ag may be specfied by SEBI, mcuding payment of
Tel: +91 2903831380, Fax: 033-22450114 The face value of the equity shares 10~ {Rupaes Tan anly) 3 Biasad on ahove. ha Ectuly Sharss ofthe Taret Campany ara infrsquerily iradsd wilhin he interest by the Acquirer to the Public Shareholders at such rate, as may be prescrived by

Emad k- companysecretansfiosl. ooin; Website: hiips:fww.zssmil oo

OPEN OFFER FOR ACQUISITION OF UP TO 1347180 (Thirteen Lakhs Forty Seven
Thousand One Hundred & Ninety only) FULLY PAID-US EQUITY SHARES OF FACE
VALLIE OF RS, 101 (RUPEES TENONLY) EACH CEQUITY SHARE'), REPRESENTING 26%
OF THE FULLY DILUTED VOTING EQUITY SHARE CAPITAL [Voting Share Capital) {as
defined befow) OF STANDARD SHOE SOLE AND MOULD (INCHA) LIMITED (THE “TARGET
COMPANY'), AT AN OFFER PRICE OF RS. 575~ (RUPEES FIVE AND SEVENTY-FIVE
PAISE OMLY) PER EQUITY SHARE, FROM THE PUBLIC SHAREHOLDERS OF THE
TARGET COMBANY BY BUILDOX PRIVATE LIMITED " ACQUIRER")

This Detailed Public Statament (“DPS™) is being issued by AFCO Capial India Private Limited,
Manager bo the ofler (“Manager™ or "Manager to the Otffer™) for and on behalf of the Acnuinar
1o all Public Sharehoiders of the Target Company pursuant fo; and i comgliance with the
provigions of Beguiations 2[1) and £ read with Regulations 1304}, M(3), and 15[2] and other
applicable provisions of the Secunities and Exchangs Board of India [Substardial Acguisition of
Shares and Takeowers) Reguletions, 2011 and subsequent amendments thersto [*SEBI
[SAST) Reguiations’). The DPS & baing (ssued pursuant o Public Announcament dated
Auguest 1, 2023 FPA™, which was fed on duguel 1, 2083 with Securities and Exchange Board
of India ("SEBI"), BSE Limited ["BSE") ard the Target Company. The copy of the Public
Anncuncement was sent io SEBI on August 1, 20230 terms of Regulafion 14(1} and 14(2) of
the SEBI [SAST) Regulations.

For the purposes of this DFS, the fllowing ferms would have the meaning assignsd 1o them
huaresin bl ow:
"Equity Sharas” - shall mean he lully paid-up equily sharas of the Targe! Caompany of face
vake of Rs. 10.000- | Rupaes Tzn only) each.
"Escrow Account™ Escrow Account epened & accardance with Regulation 17 of the 3EBI
[SAZT) Regufations, under the name and style of "Buildox Pyt Lid - Qpan Offer Escrow
Account”with Indusind Bank, the Escrow banker.
"Ezcrow Agreement” Escrow Bgreement daled August [ 2025 enferad amoagst #ad
babaean tha Acgurer, the Escrow banker, and the manaperio tha afier,
"Open Offer” or "0ffer” means the apen offer for the acquisition of uplo 1347180 [Thirteen
Lakhs Forty Seven Thousand One Hundred & Ninety only) fully paid-up equity shanes of
face value of 110V~ each ["Equity Shares'') represanting the 26% of the lully dilulad wating
equity shana capital of Targat Company.
"Public Shareholders” shall mean all ihe equity sharsholders of the Target Company
excluding i) the. sharehokdars forming a pa of the promoter’ promater group of the Target
Company, (i) partes 1o the Share Purchaze Agresmant (SPA"): and (il any persons acting in
concert or deamed to be acling in concart with fe persans set owlin (i) and (i) pursuant o and
in compliance with the SEBI [SAST) Regulations.
"Tendering Period™ has the meaning given te fundgarthe SEBI{SAST) Regulations;
Woting Share Capital’ shall nreans the tobal wting eguily shane capital of the Targel Comgary
o a fully diluted basis s of tha tenth [101h) Waerking Day frem the closune of the tenderiag
pariod other Open Ofer.
"Working Day” maans any working day of the Securilies and Exchange Board of India
[“SEBI™}
. ACOUIRER. TARGET COMPANY AND THE OFFER
A, INFORMATION ABOUT THE ACQUIRER:
1. Acguirer; Buildox Private Limited
L TheAcguirer iz a Private Limited Company registered under Comganies Act 2043
having registerad office ab PMYILLADIZY Avenue 21, Hyderabad . Rangarnadd,
Talangana 500100, B was incorporated on 29122027 [CIM L4550 TE200H
FTC15123). There has besn no change in the name of Acquirer smce its
incorparation
i The acquireris primanly engaged inthe bisiness of real estate and Constructions
in Hyderabad.
fil. Az an the dale of thes DP3, there are no direclors representing Acquiner on e
bizard of the Targat Company,
iv.  The present authorzed share capital of the soguirer is Bs, 9.00,00,000 [Ripees
Mine Crores onfy] divided inta 90,00,000 [Ninety Lakhs) equity shares of Rs, 10
(Rupees Ten ontyd each. The paid up share capital of the acgquirsr & Rs
75000000 (Rupeas Seven Crores Fifty Lakhe onlyh divided info 7500000
[Savenly Five Lakhslequily shases ol Bs. 10 {Rupess Tenonly) each.
v.  Kay financial information of Acguirer for the financial years ended on Manch 31,
2021, March 31, 2022, March 31, 2023 and for the 2 months period ending Jume

§. TheEquity Shares of the Target Company are in-frequently traded on BSE far the purpose of
Regulation 2{1)(j ol the SEBISAST) Requiations.

B. Asondate of this DS, the frading In Equity Sharas of thie Target Company & nol sispended
&1 BSE. The trading in Equity Shares of Target Company is indes XT/T+1 Categary

T, Az an the dake of this OPS, there are no; {a) partly peid-up Equity Shares; andior (0]
outslandng converlible securilies which are convarbble inlo Equity Shanes [such as
gepository. receipls, fully convertible debenlures: or wartanis), issuad by the Targel
Company.,

8. The beef-financial informadion of the Targel Company based on its sudited financial
staternants as of and for the finencial vears ended March 31, 2021, March 31, 2022, and
March 31, 2023 audited by the ingependent slalulary auditor of the Target Campany; and far
the threse-manth percd ended June 30, 2023 unaudied data_ iz az setout balow:

meaning of Regulation 2{1)i[) of the SEBIISAST) Requlations on BSE.

4. The Offer Price of Bs. 5.73 /- (Fupees Five Rupees and Seventy-five paise Onity) per iully
paki-up Equity Share i justified per provision of Regulstion B{1) read with Regulation 8{2] of
tha SERISAST) Requlations, takmg inld-acseunt the fallowing paramatens:

SEEI from time to fime, in accordance with Requiations 18117 and 18114} of the SEEI
{SAST) Ragulations.

The Managear to the Offier Le., AFCO Capilal India Prvate Limibad doas nol bald any Equity
Shares i the Targel Comipany a3 on the date of appainiment a3 Banager to the Crifer. They
declare and undertake hat they shall ned geal in the Equity Shares of the Target Company

[==4

) Perioed For the wear | Forthe year | Forthe year
Particulars Ended ended ended ended
June 30,2023 March 31,2023 | March 31,2022 | March 31,2021
Unaudited Audited Audited Audited
Tedal Revenue 0 13E4835T 22003 306
Profitlossalter lax (1027000 [3144166) 15864765 (1250726}
Eamings per shana (EFS)
{Basic & Dilutad) (0,20 {0.61) 3.08 {0.24)
Mt worlh'Shareholdes
Finis S0TAE00 SOTEET JG5Haad | (12357911}

30, 20083 & prowided hersunder;
Finamncial Financial Far tha period
Particulars year ended year ended | 3 months
March 31, 2022 | March 31, 2023 | ended on
{Audited) unaudited) |June 30, 2023
{unzudited)
Total Bevenue - - -
Ml Income (608,57 2) (46,68, 300 { 25,10 405
Eamings per shanz (EPS) (363" { 4.67) 10335}
iBasic & Diluted)
Mat worhiSharehalders Funds(1) | 9383724 4725120 | 67215019

The Company was WMeormovaled on 2045 230527, For the fivst Wme, s Srancia) slalements
were prepared and gudied for the fiscal year 20212022
“Farfhe yesrended 31122, EPS hes bean caleulmed on weighted average no, of shares.

Sowrce: (1) Cerficale dated July &, 2023 issuad by M Sandeep Raddy (Mambership Na.:
25B053), Proprator of Wiz, Maramreddy & Associates (Firy Reg Moo 0185333), Chamered
Acoourtants],

Wi, Acquirer i nol parl af any group of Target Comipariy.

viL As on the date of this DFS, the Acqurer has suffcient resources to fulfil the obdgations
umder this Oifes,

v A5 an e date of this OFS, Acguirer has not been prohibiled by SEBI freen daalng in
Securties pursuant b the terms of aay directions issued under Secticn 118 of the SEBIAC
&3 amended orurder any ather regulations made under he SEBFAC,

ix, A% onthe date of ths DPS, Acquirer has not een catagorizad as & wilful defaultars' issued
by ary bank of financial institution, orconscetiun tharesd in accondarce wilh guidelines on
williul defaulters issued by Resane Bank of India.

¥, Ason the dabe of this DFS, Atgqurer has nat besn caleganzed as & "Fugiive Ecanomic
Cfendier” who Is declased as fugilee: ecanomic-offender under seclion of the Fugithe
Economic Offenders Act, 218,

®, Acquirer undertakas that he will nod sell the Equity Shares of the Terget Compary during
the Offier periad interms of Requiation 25043 of SEBI [ 245T) Regulations.

B. INFORMATIONABOUT THE SELLER =

i.. Thedetailsofthe Seliers hawe heen setout as under,

Mama Address | Part of the Details of Equity Shares Voling
of Seller | of Seller | Promoten rights held by the Seffer Promoter
Promater Pre-Share Purchase |  Posb-Share Purchase
Group Agreement fransaction | Agreement transaction
sl
(Feso) [ umberoi] %of |Numberof]  Sof
Equity | Equity | Equity | Equity
ahares Shares Shares Shares
and Voting and Vating
Share Share
Capital Capital
BG | PlolhNo 31, Yes 13.30,400 2568 16,283 0314
Chamicals | Pragali
Privaie Wihar
Lirnited | Poharpar,
Jajmau
Kanpus
U 208010
Total 13,30,400 568 16,283 0,314

ii: Key financlal infermation of Seller far the financia! years ended on March 31, 2021,
March 31, 2022, March 31, 2023 (Provislonal) is provided hereunder:

Financial Financial Financial
Particulars year ended year ended | year ended
March 31, 202% | March 31, 2022 | March 31, 2023
{Audited) (Audited) (Unaudited)
Tedal Revenue b 140400 16
Bt Income (FO0700) 1262300 {85359,26)
Earnings per share (EPS)
{Basic & Diutad) (70.07) 126.23 {8.53)
et worth’Sharebolders Funds(t) {1164 500) a7and 12537 46

iii. The Selers have not been prohibited by SEEBI from dealing in sacurities under
Seclion 118 of the SEBI Act or wnder any of the regulations made under the SEBI Act.

C. INFORMATION ABOUT THE TARGET COMPANRY - Standard Shoe Sole And Mould

{India} Limited.

1, The Target Comaany is a public limited company incorporatad on Juby 19, 1971 vide
cedtificats of incorparation dated July 19, 1573, The Targat Company was onginally
incorporated under the name of Chem Crown (India) Private Limited. The name of the
company was subsequentiy change to Chemerown (India) Limied on November 24,
1961 whoch was subsequently changed %o it present name Standard Shoe Sola and
Bhoild [Inda) Limited on December 14, 2001 under the grovisions of the Companies
Acd, 1956, There & no change in the name of the Target Company in the last thres
vears. The Corporale |denfification Mumbar of the Targel Company is
L24119WB 187 3PLCO2E302. The registared Office of the Tangat Company 15 Siliated
at a5, Park Street 2nd Floor Kolkata West Bengal T0016 Incks

2, The equity shares of the Target Company wers isled on BSE Limited {B3E") and
Calcubla Slock Exchangs {'CSE). Curmanlly 1 iz traded on BSE only [Security 1D:
STOSHOE, Securty Code: 5233513 The ISIM of the Equity Shares of the Target
company is INERANDIDII. The Target Company has already established
connectivity with Cerdral Depasilories Services (indial Limiled [COSL.

3. The Company ic engagad i the business of fcabwear, lealhersaar, lealher aricles,
Tashaon wear, shoe companents, synthetic shoes and fadies hesls and mioulds, and
alsadaalsinchemicals.

4. TheEquily Share Capital of the Tangal Comparny s as follows:
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0. DETAILS OF OPEM OFFER
. TheOffer is & rmandatony offer in terms of Regulation 311} and Regulation 4 of SEBI{3AST)
Regulalions and olher applicalle regulations of the SEBL [SA5T) Regulations.

&, The Agquirer have made this Open Cffer fo acquire up 10 1347150 [Thidean Lakhs Forfy
Seven Thousand Gne Hundred & Minety only) Equity Shares [*0ffer Shares”) representing
lhe 26% Voling Share Cagital of the Target Company from tha Eligible Pubic Sharehokiars
gl a price of (5,75 per Offer Shares sggregating to g ipled consideration of (77 46,343
{Rupees Seventy Seven Lakhs Forfy Six Thousand Three Hundred & Forty Three Only) {the
“Dfer Slre’) [assemang i accaplance) subsect to the ferms and condibons as manlionad in
the Public Annpuncement and this delaied public statement ("DPS7) and the letter of affer
(LO07) ihat are proposed o be issued inacsordance with the SEBI (SAST) Reguiations.

& Al e Equily Sharas validly tendared by lhe Public Shareholdars of e Targel Company in
this Cpen Offar will be acquinsd by the Acquiner in accargance with the terms and conditions
sef fiorth inthe PA, this DPS, and those which will be setout in the setier of offer to bs gent o
&l Pubks Sharehalders i ralation tothis Offer "Lettar of Offer® ar "LOF). B the numiar of
Equity Shares validly tendered by the Public Shareholders under the Cpen Offier is mone
than the Offer S@e, the Acquirer shad accept the Eduity Shares recesved from 1he Public
Sharehalders on a propordionale basisin consultation with lhe Managar.

4, The Offer Price is pavable in cash by the Acquirer in aceprdance with Regulation 9(14a) of
the SEBI [SA5T) Regutations.

B, This Offeris nof condilional on any minimum leval of acceptance by tha equity sharshoidars
ofthe Target Cornpany in terms of Reguiation 19{1) ofthe SEBI [SAST) Regulations.,

. Az on e date of this DFS, this Offer &= nola compating offer under Regulation 20 of the
SEBI[SAST) Regulations,

T. Tothe bast of knowledge and belief of the Acgquirer, as of the date of this DP3S, thera areng
statufery approvals requinad for fis Oflier, However, whare any slatulory or olher apprawal
extands fo some bid not all of the Public Sharehddders, the Acquirar shall have fiw opticn ta
make payment to such Public Sharshokders in respiect of whom no stabiiony or oiber
Apprivass ane requinad in order 1o complets his Opan Offer.

§. Interms of Regulation 23(1) of the SEBL(SAST) Requlations, the Acquirer shall have fha
right towithdraw the Cpen Offer: (a) inthe event that any of the statuiory approvals speciied
inthisDP3 a5 sel oul in Part VI {Skatutery and Ciher Approvals) below or thasa which
becorma applicable prior fo compietion of the Open Offer are finally refused, In e evend of
such awithdranyal of the Cpen Offer. the Acguirer (through the Manager) shall, within 2 [Twe)
working days of such wilhdrawal, make an anrcuncement of such wilhidrawal slaling the
grounds for the withdrawal in accordance with Reguiation 23(Z) of the SEBI (2A3T]
Regulations.

B, In case of delay in recaipl of any statidory approval, Regulalion 13(11) of the SEBI (SAST)
requistions  shall be adhered o ie., extension of fime to scquier for payment of
conskderation 10 the shareholders of the target company shall be allowed subject b the
Aciuirer agrasing ko pay inlersst at the rate of 10% per annum.

1.In terms of the pravisions of regulation 15 11A)of SEB| (SAST) Regulations, if the Acquirer
wouhd mot be ableé o make payment o shareholkders on account of reasons ofher than delay
in receipt of any statutory approwval, tha acquirer shall pay mberast far the pariod of delay to all
such sharehokiers whose shares have been acoepted in the open offer, &t the rate of 108
parannuam, however if the siuation warrams, waiver may ba granted by SEB for payiment of
inderast on the offer price.

1. Furiher in case the delay occurs because of wiltiul default by the acguirer in oblaining any
statufory approval in Ume, the amoet lving m the ascrow account shall be liable o b
forfeited and dealt with in fe maaner provided n clawsse (g) of sub regulalion (10} of
Regulation 17 or SEBHSAST) Regulations

12 The Offer Shares will be acquired by ke Acquirer as Tully paid-up, Tree from all bens, charges
and encumbrances and the Equity Shares shall be acquired together with the all rights
sttached thereto, induding the rights to-all dividends, bonies and rights: offer hersinafter
deciared, mada or paid and the tendetng Public Sharshalder shall have obtamed -all
necassany consents for it 1o sell the Equaty Shares on the faregoing basss,

13.NRIS, QCBS and other noa-resident hoiders of the Egquity Shares, i any, must obtain all
requisite approvalsexemplions raguired, fany, o tender the Equity Shames held by them in
this Ciffer, and submit such approvalsissemphions along with the docements required o
gocept this Odffer. Fusther, if the Public Sharehoiders who are not persons resident in Inda
(including MEls. OGBS, Flls and FPIs) had required any appravals dincluging fram the REI
o &ny other regulatory authorty’ body) atthe time of the griginal investment in respact of the
Equity Shares hekd by hemcurently, they will be required to-submit copies of such previous
approvals that thay would have oblained for acguiringhalding the Equity Shares, along with
the ‘oiher documents required o be fendersd to acoept this Offer. If the afaremeantioned
gocurments are not submitied, the Acguirer rezares the nghl 1o reject such Eguty Shares
barebared in is O,

4. Currantly, the Acquirer does nod iave any intention io dispose of or otheosise encumberany
materal assetsof investments of the Target Company. by way of sale; lease, encumbrance,
reconstruction, restructuring or atharwise for 3 pariod of 2 (Two) years from the clasure of
this Cpen Offer except: (2} in the ordinany course of business; and (b) on acopunt of
requiziary approvals ar cohditions or compliance with ary kaw 1hat is binding on o
goplicatds 1o fhe oparalicns of the Targst Company. [ the Acquirer mtend o akenale any
mater:al assel of the Targes Company, within & penod of 2 wears from complation of the Opsn
Cefer, the Targe! Company shall seek the approvad of fs shareholgers az per the proviso Lo
Regulation 25{2) of SEBI {SAST) Requlations betons undertaking any such ahenation.

1545 per Regulgtion 36 of the SEBI {Listing Chbligations and. Disclosure. Reguirements),
Regulations, 215, a5 amendad {"SEBI (LODR) Raquiatans”) read with Rules 1902} and
194 of the Secwities Conlract {Reguiation) Rides, 1957, as amended {"SCRR"), the Tanget
Company & required fo mantain at beast 25.00% public shareholding as determined n
accordance with SCRR, on a conlinucus basis for lising. Pursuan! o the consemmation of
the Share Furchase Agreemeni and the compisfion of this Open Offer, the public
sharehoading in the Target Comgary will not fall below the mimirum lewel required as per
Rule 1S940ftha SCRE.

16.The Manager to the Open Ofier does not hoid any Equity Shares in the Target Company as
on the date of thiz OP S, The Managerto the Dpen Offer further declares and underakes not
1o dea cur ther own account in thie Eguity Sharas during the Opan Offar perad.

ll. BACKGROUND TOTHE CFFER

1. This Ceffer ks being made pursuant 10 the execution of a Shame Purchase Agresment ['SP4)
dated August 01, 2023 to purchase 13114907 eguity sharas censtiluling 25.36% of the fully
paid up and voting equity share capital of the Tanget Company from B G Chemicals Private
Lersted af a price of Rs. 5.7 5- per Equity Share.

2. This Open Offier-is a mandatory affer baing made by the Acquirer in compliznce with
Regulations 3{1) and 4 of SEBI {5AST) Regigations. After the complation of tis open offar
and pursuanl b acquEsition of shares under Share Purchase Agresrmanl, the Acguirar shall
becoma largest equity sharehalder and by virtue of this it shed bein a position to-axarcisa
effective condrol over management znd afisirs of the company

3. The Acquirer intend 1o cotilrol aver the Target Company & make changas in tha Board of
Direclors of the Terget Compeny subsequent to the completion of this Opan Offer in
gccordance hereof

4. This Open Offer iz for acquisiion of 25.00% of the Vating Shase Capital of the Tasget
L.ompany,

9. The prime chiective of the Acquarer for undertaking the Proposed Transaction i 1o have
substantial holding of Equity Shares and voling rights, The Acgurar inland 1o positan the
Target Company for future growth ard creafion of vales for its stakehoidars. The Acquirer
resenve the right to modify the Present Structure of the business in a manner which is usefl
I ther Farger inberast of the Sharsholdars. Any changs in 1he stuctura fhat may be carried
oul, will b in acoordance with fhe applicable faws.

[l SHAREHOLDING AND ACCHHSITION DETAILS

1. The presend and proposed sharehoiding of the Acouirer = the Targef Company and tha
netails of their acquisition ane a5 follows;

—

Acouirer
i Numberof | %
Equity Shares
Sharaholidirg as on the Date of Public Atnowmcermant
Date ie DVEEI023 il Pl
Shares agreed fo be acquired under SPA 13,14,107 25,35
Equity Shares Acquired between PA date and this DPS daie Mil Ml

Equity Shares proposed io be acquired in the Cpen Offer

tasguming full acceptances) 1347120 2600

Post offer Shareholding fas on 10th working day after

ciosing of Tendedng Penod) Azsursing full acceptance

urdar the Open offer 26,651,297 5135
Iv. OFFER PRICE

1. The Equity Shases of thie Targel Conpany ane sted on BSE. Curanlly #f 15 raded on BESE
only [Security [D: STDSHOE and Secwity Code: 523351),

£, Theannualzed rading turmowver in the Equity Shares of the Tanget Company on B3E hased
on ireding wolume during bwehve calendar months preceding the manth of Public
Announcarment Le. degust 1, 2025 o July 31, 2023 s gheen balow:

=5 -
R
.

gr during the pariod commencing fram the date of their appaintment as Manager o the Offer
No. Particular Amount undit the axpiry af 15 days fram the fate of dasure of this Open Offar.
10.Noapprovalis requined frorm any bank o financal metiutions for this Offer
A | The-highest Negatated Price par Share of the 1angel Company for any | 5 75 W TERNE SR HERTL RO ARITES
acquisition under the Agreement aitracting the obigation i make a Public
Announcement of 20 ooen offer; Activity Date Day
B. | Thevolumea-walghted average price pald or payabea for acquessitions by the | Mat
Acguires during the fity-tao weeks immediately preceding the date of the {appécatile Date of PublicAnnauncemeant Augustdd, 223 Tuesgay
Pubiic Announcement Diate of pulishing of Detailed Public Statement August08, 2023 | Tuesta
€. | The highest price paid or payabée forany acquisition by the Acguirer during | Mol Lastdase for fiing Dvaft Letier ofofferwith 3EBI [DP3+3} | August®7 2023 | Thursday
the twenhr-gix waeks immedigiely preceding the dale of fhe Public {appBoable) Lastdate for public announcement for competing
Announcament affar(s] {LOF+10) Augqustd 2023 | Thorsday
0. | The volurme-weighted average marked price of Equity Shares for aperiod | Hat Last date for recespt of commants from SEBI an the
of sixty (B0} frading days immedsately preceding the date of te Public [applcable Draft Lettar of Offer (CO-+3) Seplernbar07, 2023 | Thursday
Annpuncement a5 fraded on BSE. being Siock Exchange whers 1he idanlified dates [Coamments+Z) Seplember 11,2023 |  Monday
Equity Shares of the Targel aa Listed. Diate by which Letter of Offer 1o be dispatched Lo the
- : : . Shareholders (1043 September 18, 2023 | Monday
E. | Sinceihe Emity Sharas are nod frequently traded, the pice determmed b 010 z - =
the Acqurer ml?l:l tha Manager o Ihaﬂglpeﬂ Offer- taking indo aﬂ-:.':qm:l[ Last date by which the comnithee of mdependent
valuation paramelars includng book valee, comparable trading multiples Directors of the Targed Company shall give its
and such offer pasameters as are customary for valuation of shanes of such recommendations (Shareholder+2) Sepremier 21, 2023 | Thursday
companies. * Lastdate forupward revision of fhe Offer Price
* The Fair Value of equily share of the Targe! Company is Rs. 018 as cerfified by andioe the Offer Size [1E+1) September 22, 2073 | Friday
A SOMESWARA RAD, IBBI! Registration Mo, IBBYRVO2ZE0 11544, by way of Drate of publication of epanng of Ogean Orffer public
cenificate datea 23th July, 2023, arnauncesnant in the newspager inwhich DPS has
5. Thera has baen no corparate action r&q.liring the prica parameters to be adiusted. As per been ?Lll'.'llﬁhﬂd (Ra‘rimnﬂj EB‘-FQ'E!"I'R}EI' 26 023 MDI’HIE}'
Regulation 3(8) of SEB [SAST) Regulations, Whers the Acquirer has agreed fo acquere any Drate of Commencement of Tendering Period
shanes or vabing rights = the targed company dunng the offer penad, whethar by subscriplion ;Erﬁert]penirg_[]mem?uhli::aﬁnn+1] Sepiember2b, 2023 | Tuesday
or purchase, at a peice higher than tha offer prica, the offer price shall stand ravisad to the Diata of Closure of Tendaring Pariod
highest price paid or payable tor any such acquisilion. . .
E. Ilqlha Acquirer acquires any Eguity Shares of 1he Targel Cormgany duning the penad of iLDﬁ;a;aC::;ng Dareji.ﬂpﬁnlrig; +1.|:|:| = = Lt L
wanly-six weaks afer the closure of Tendenng Perod at a peica higher fhan the Offer Price, gy mmm““_“ inglefpepectionsocaplincs
then the Acguirer shall pay the difierence between the highest acquisstion price and the Offer and payment of considerabion for sccepted lenders/
Price, 10 all sharehalders whose Equity Shares have bear accepsed in this Offer within sidy retum of unaccepted shares {Clasing +10} Oclober 27, 2023 Friday
davs from the date of such acquisiton. However, no stch diference shall be paid in ihe issue of post offer adverisement (Commumicating+5) | MNowernber 03, 2023 Fricay
everd thal such acquisition iz made under another open ofier under the Takeover Lastdate for filing-of final report with SERI Movernber 03, 2023 Fraday
Regulations, or purstant to SEBI (Defisling of Equity Shares) Requlations, 2009 or open

markel purchases made v the ordimary course on the stock exchanges, nof being
negatiated acquéstion of Equity Shares ofthe Targed Company inany fam.

7. Az on date of thes DPS, there is na revision in the Offer Price or Offer Size. In case of any
revizion in the Offer Price or Offer Size, the Acquirer will comphywith gl the provisions of ihe
Regulation 18{5) of the Takeover Regulafions which are required to be fuffilled for the seid
revigion in the Cifer Price or Offer Size,

8, [ithereis any revision inthe Offer Price on account of future purchases | compeding offers, it
will be done caly uplo ene wodking day pricr b the date of commeancement of the Tandering
Penod in accordance with Regulation 13{d) of tha Takeower Hequlafions and wauld be
nofified 1o the sharsholders by way of another public announcement in the sams
rewsrapers whare the DPS has appaarad.

8. Thera hawe bean no corporabe actions by the Target Compary warranding adjustmeant of any
of he relesant price pasamelers under Regulabion 3(5) of the SEBRSAST) Regulalions. The
Offer Prce may be asiusted in the event of any corporata aclions like bonus, rights issue,
shock split, corsolidation, dividend, demergers, and reduction ats, whese the recond date foe
effecting such cofporate actions faks betwean the date of this OPS 1 103 [three) working
days prior o the commencenenl of the tendering penad of the Offer. in accordance with
Regalation 8[9] of the SEB [SAST) Requiations.

V. FINANCIAL ARRANGEMENTS

Azsuming full acceptance of Offer, the dotal furds requined for implementation of the Open

ffer for the acquisiton of up o 1347150 (Thireen Lakhs Fory Sewven Thovsand One

Hundred & Ninety only) Equity Shares 2 the Offer Price of Rs.5.75- [Rupees Five and

Seventy-Five Paise Only) per Equity Share is 177 45,343 (Rupess Seventy Seven Lakhs

Forty Six Theusand Three Hundred & Forty Thres Caly)

2, The Acqurer has adequate rescurces b meet the financial reguirements of the Cpen Offer
and Rave made fm financial arangemens for fulfiling the paymeant ohligations urder this
CHfar. in terms of Reguiation 25{1) of the SEBYSAST) Requlalions. The addfional firm
requirermants, if any, for acquesition in terms of the SPA and this open offer will ba financed
throwgh the intermal resourcas of the acquirer,

3. 'No fimds are baing borrowed Tram any bank o inancial instiluion for the pupose of tis
CipanOffar by the Aoquirer.

4. M. Sandeep Reddy (Mambership No. 258083 praprtor of Mis. Maramreddy & Assodales
(Firm Registralion Mo, 0185335} Chartered Accountants, having s office al #3-340,
Tallacharuvu PO}, Alcfiamped (3400, Gunlur {OT - 522400 has certified thal the Anquirer
have adequate financeal respurces and have made firm-arangements for the
implerentation of the Open’ Offer in full oul of their own resowcesl Nel-worth and mo
borrowings from any Bank or any Financial Instiution ane envisaged.

2. In accordance with Regulations 17 of the SEBISAST) Reguations; the Acguirer, 1he
Manager o the Offerhave entered into an Escrow Agreement with Indusing Bank ("Escrow
Anent”], & banking corporation incorporated under the laws of India, acting theough itz
branch office at Indusing Bank, 2401 Gen, Thimmayya Road (Cantonmens), Pune - 411 009
and one of the branch offices Road Mo, 12, Jubilee Hills, Hyderahgd 500096 dated August
(03, 2023 for the purpose of this offer, Pursuant to the Escrow Agreement the Acquirer has
opened an escrow account under the name and siyle of "Buildox Pt Lid - Open Offer
Escrow Account” (Escrow Acoount”) and & special escrow acoount namsad "Buildox Pyt Lid
— {pen Offer Speciad Escrow Account” [“Special Escrow Acoound™s for the purpose of
Regulation 21 of SEB (3AST) Requlations.

B. Pursuant o the Escrow Agraement and in complance with the Ragulation 17 of the SEBI
[SAST) Regulations, the Aoquirer has depasited (77 48 243 (Rupess Seventy Savan Lakhs
Farly Six Thousand Three Hundred & Fory Threa Oaly), i the Escrow Account in éash
being 100% (one hundred per cenfl of tha fofal conssdaralion payable 1o the Public
Sharehalders under the Offer, assuming Tull acceplance. The Manager 1o the Olfar iz duly
authorized by the Acquirer 1o operale and realize monies lying o the cradit of the Escrow
Accotnd and the Special Escrow Account, = terms of the SEBISAST) Regulations:

T In cage of any upward revision in the Cffer Price' or the size of the Cpen Offer, the
COfresponEny increase 1o the escrow amounis as mentoned above shall be made by the
Aoguirer inlerms of Regulation 17[2) of the SEBISAST) Requlations, prior to effecting such
revision.

6. Based on the aforessid financial amangements made by the Acguirer and on the
corfirmations received from the Independent Chamered Accouniant for Acquirer, fhe
Marager to the Offer is satisfied, (i) atout 1he adeguacy of restdnces o mest the financial
requirsments of the Qpen Offer and the abdity of the Acgiirer izimplement the Cpen Offarin
accordance with the SEBI (SAST) Regulations, and (i) that firm arangaments for the funds
and money for payment through werifiable means are i place fo fulfil the Opsn Offer
phligations,

VI STATUTORY AND OTHER APPROVALS

1. Asanihe dale of this DFS, 1o the bast of the knowled ge of ha Acquirar, thare ang no stabubary
approvals required b acquimg the Cffer Shares 1hat ase validly tandared pursiant o the
Opan Offar. Howeaver, in case any stalulory or alher approval becomas applicabia paor b
the compsation of the Open Offer, the Open Offer would also be subject bo such statulory o
olher approvalls] belng cblained. If, however, any stalulary or ather approval becamas
apelicable pricr bo completion of such acquisiions, the Open Ofier would also be subject o
such other siatutory or other approvalis) being oblained.

2, In terms of Regulation 23(1) of the SEBI (SAST) Regulations, the Acquiner shall have the
right 1o withdraw the Open Offer. Part Vi {1) in the event that any of the statutory approvals
specified in this DPS as zat oulin Part Wi [3ialdory and Difver Approvals) or those which
beoorme appicable prior to compledion of the Open Offer are finally refused. In the eventof
such awithdrawal of the Cipen Offer, the Acguirer (throwgh the Manager) shall, within 2 [ Tao)
working days of such withdrawal, make-an anneuncement of such withdrawal stating fhe
grounds for the withdrawal in accordance with Regulation 23(2) of the SEBI (SAST)
Regulations,

3. In casa of deleyinon-receint of any statutory and othar approvals refermad toin this Ped Vi,
as-per Regulation 18011) of the SEBI {SAST] Regulstions, SEBI may, if setisfiad, thal non
receipt of the requisite stahutory approvalls) was not atiibutabée o any willful defaull, failure
of neglact on {he pat of fie Acquirers or the FACS o diigently pirsue such appeovalis),
grant an extansion of time for the purpose of completion of this Open Ofer, subject ba sGch
erms and condilions as may be specilied by SEBL mnciuding paymend of inferast by the
Actuirers and the-PACs & he Public Sharehoklars {who validly tendes (heir sharas in fhe
Cipan Cifer) a1 such rale, as may be grescribed by SEBL Provided whare The slabubory
approvals axtend to some bul nat all Pubbe Sharahoidars of the Equity Sharas, the Acquirer
shal have the oplion 10 make payrsant [ such holders of the Eguity Shares in respad of
wihoam nio statulory approvals are required & order to comglete this Cpan Offar.

4. NRiZ OCBE ard other non-resident holders of the Equity. Shares, i any, must obtain al
requisite approvatsiesemptions required, iFany, totender the Equity Shares held by them in
this Cffier, and submit copees of such approvalslexemptions atong with the documends
required to accept this Offer. i the aforementioned documents are not submitied, the
Acglirer resanses the fght to rejest such Equity Shases tendered in this Offer if the Public
Bhareholders who are not persons resadent in Inda {including NRIs, OGRS, Flis 2nd FPIs)
had required any spprovais inchuding fram the RBI or any other regulatony authortyl body)
&t the time of the ariginal imvesiment in respect of the Equity Shares held by them cumantly,
they will be requirsd to-submit copies of such previous approvals that they would have
obdained for acquiringholding the Equity Shares, alang with the other documents requirsd
to be tendered to socepd this Crifer. If the sforementionsd documents are not submitisd, the
Acguirer reserves the right foreject such Equity Shanas landared inthis Ofar,

5. Public Sharehalders classified as OCEs, if any, mav lender the Equity Shares hald by fham
in ihe Open Offer pursuant 1o receipt of aporoval froen the BBl unidar the Foraign Exchanoe
Maragement Ach, 1993 and the ragulations made heraundar. Such OCBs shall approach
lhe REI mdepandanty fo seak-approval 1o tender e Equity Shares hald by them in the
Czan Oiffer,

B. Subjectlotha receiptofl the statutery and athar appravals, iFany, the Acguirers and the PACS
shal complate payrent of consideration within 10 (ben) Working Days from the closure of
the endering perod 10 these Public Shasehoiders whose documents am found valid and in
order and ane approved for soquisition by the Acquiners and fhe PATS,

T. Where any siatilory or oiher approval extends to some but not all of the Public
Sharenolders, the Acguirers and the PACS shal have te oplion 1o make paymes to such
Public-Sharehokers in respect of whosm no siatutony or other approvals are reqused in order
b commplete this Open Offer,

—t

i

"The shove imelinegs are indizalive, praparad on the bastz of imelinas srovided under the SEB!
(SAS5T) Regufalions are subpct to recalpl of slafufony reguiatony apovovals and may kave o be
revised accomingly. Shareholders are requested o refer to the leiter of offer for fhe revised
timsine, Fany,

# Tdentified Dade /s only for the pavposs of defarmminmg he names of e sharshollers 25 on
slch date fo whant the Letfer of Offer sha be seni iz clanfed thal aif Publc Shareholders
holding Equity Shares are elipibie fo paricinsls in the Open Offer af any ime bafore the Offer
Closing Dare, subjsct io e ferms and condiliong m this DPS and the LOF

Viil. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIFT OF
LETTER OF OFFER [LOF)

1. Al the Pubks Sharehoidars, holding Equity Shares whathar m demalerialized form or
physical form, registered or unseqgistered, ane eligible to participate in this Open Ofer at
&y time before thie cosureofihe Tenderng perod for this Open Offer,

2, Persons who have acquired Equity Shares bul whose names do not apoear the regisier
of meemibars of the Target Company on the [denlfied Date or unregisterad ownars of
those who have acuinad Equity Shases after the Identified Date, or those who have aot
recaived the Letter of Offer, may alzo paricipate in this Cipen Offer Accidental omission
1o send the Letier of Offer to.any parson to whom the Ofier is made or the non-recaipt or
dalayed receipl of the Letter of Ciler by any such parsan will nol invalidate the Ofer in
any way. Accdental omission b semsd the Lettar of Offar 1o any parsan boowhoen e Open
Odfer is made or the non-receipd or delaved receipt of the Lettar of Offer by any such
parsan will notinvalidaie the Open Oferinany wany

: The Public Sharaholders may alsa download Ba Ledter of Offer from the SEBT's websie
[ sabi govin) or obdain & copy of the same fram tha Registrar Lo the Offer on
providieg suitable Socumentary evidenca of haol@ng of te Eguity Shares and ther folio
niimber, DP identity-client identity. current address.and contack detais,

3,0 In the event that the number of Eguity Shares vabdly tendarad by the Public
Sharenolgars under 1his Opan Offar is mace than Offer Shares, the Acquirer and PACS
shall accapl those Equity Shares valichy tendered by such Public Sharehokdars on a
propoticnate basis mconsultation wih the Manager tothe Opean Offer

5 The open offer will be implemenisd by the Acquirer throwgh & stock -exchangs
mechanism made available by Slock Excharge in fhe fom of a saparabe window
{"Acquisitien Window™ az provided under SEBI crcular CIRICFOIPOLICY!
CELLM2015 dased Apel 13, 215 as amended by SEBI circutar CFDVDCREZICIE
JE2016131 dated December 9, 2018 and SEBUHQICFDADCR-I- CIRJPI202 1615
dated August 13,2021,

6. BSE shad be the designated slock exchange ("Designated Stock Excharge Tor the
purpose of tendering Equity Sharesinthe Cpen Cffer.

¥ The Acguirer has appointed Zebu Share and Wealth Maragement Private Limied
["Buying Eroker™) as its broker for the Open Offer through whom the purcheses and
setfamant of tha COffer Shares anterad in fe Dpen Offer shall be made. The cantact
datails of the Buying Braker are as mentioned balow.

MName of the Contact Person | LILAGANATHAR B M WV Sudheer Kumar
CIN LB 20T2201 3PTCO1E 704
Address {36, Krishna Complex VETY Main Road ¢(Ward Mo- 28)

Erode Tamil Nadu 635003 India

Tel No [44-485567991/ 99667 50557
Email Id exchangefizebuetrade.com
SEBI Registration No. INZ000174634

3, Public Shareholders who desire to tender their Equity Shares undes the Open Offer
would have o mbirmata their respecliva slock brokers ("Salling Broker™) within tha narmat
Irading hours of the secondany market. duwsing the Tendanng Period.

9. TheAcguiziton Window will be provided by the Designated Stock Exchange iofaciitale
phacing of sall orders. The Selling Broker can enter orders for dematenalized Equity
Ehares. Bedora placing the bed, the concarnad Public Shareh:ll:le-.r.'Selling Brpser woulkd
b raquired B0 rarsfer e tendered Equety Shanas 1o the spacial account of Indian
Clearing Corporation Limited (*Clearing Corporation™, by using the satilement number
#nd the procedure prescribed by the Clessing Corporatian,

10, The cumuiatve guantity lendered shal be displayed on Designated Siock Exchanges
websile (www bsaindiacom) throughout the trading session a1 specific inervals by
Designated Stock Exchange diring the Tendering Period.

1. Asperthe provisions of Regisation 200 1) of the SEBI [Listing Cligations and Disclosure
Requirementsy Requiadions, 3015, &= smended and SEBTs ‘press releass daled
Decembard, 2015, bearing refarence roc PR ASCHI1E, raquasts for fransfer of secunities
shall not be processed unless the securities are held i demateraksed form with a
depository with effect from Agril 01, 2015, However, in accordance wih the cincular
issued by SEBE bearing reference number SEBIHOICF DY CMDTCIRFZ03)M £4 dated
Juby 31, 2020, shareheddars holding sacurities in physical foemn are allowed o tender
sharas in an opan olfer. Such lenderng shallbe as paribe provisions of the SEBI{SAST)
Regulations, Accordnaly, Fublic Shareholders holding Equity Shares in physical formas
wek are efigible o tender their Equity Shares in this Open Offer as per the provisions of
the SEBIHSAST) Regulalions,

12, The detailed procedure for lendering the Eguity Shares in the Open Offer will be
avallable in the Lefter of Offer, which shall be avallable on SEBl's website
[ sebigoving,

13, Equity Shares should nod be submittad [ tendered fo the Manager, the Acquirers, the
PACs ortha Target Company,

B OTHER INFORMATION

The Acourer accepte il responsibility for the information contained in the public

snnouncamentand this DPS (other than such information which has been abdainad from

the public saurees or provided or relabing fo and confirmad by the Targel Company], and
inderake thal e &5 awane and cormaly with and fulfill their abligatons undes the SEBI

[SA5T) Regulations.

2. Theinformaton pertining o the Target Company containgd in the P or DPS or Letter of
Cifer or any gthar adverisement publicatons made in connaciion with ihe Open Ofler
haz been compiled fam informadion published ar publicly available sourcas or prosded
by the Target Company. The Acquirer accepd full responsibllity with respect 1o any
mdomnation provided in the BAor this DPS or the Letter of Offer peraining to the Targst
Company,

3. Pursuand fooregulation 12(1) of Ihe SEBI [SAST) Reguabaons, the Adguirer have
aopomied AFCO Capital India Private Limited, a5 the Manager to the Offer.

4 Inthis DPS, any discrepancy in any table between the total and sums of the aemount Bsted
is due to runding off and ar regrauping.

5 In this OPS, all raferences ba “Rs", 7, or "Indan Rupess” are referancas 1o indian
Wational Rupeels].

6. This DP3 wik alzc be availsble on SEBI's website [www.zehigova), BSE's website
[ bseindia com) and the websile of the Manager tothe Gifer [wew.afcogroup.ing

-

Registrar to the offer

MESSTA
MC5 SHARE TRANSFER AGENT LTD
385, Lake Gardens, 121 Floor,

Issued by the Manager to the offer

P

AFCO CAPITAL INDIA PRIVATE LINITED
G04-505, Cosmos Plara. JP Road, Mear

Kolkata - TOEM4S DM Nagar Metro Station, Axdhen {West),
Telephone: - 5331024 303 Murmbai-00053
Fax: - 033490724050 Tel: 022-26378100 Fax; +91 22 2282 6580

Contact Person: Mr_ Al B Oza /

M5, Jugna Lodaya

E-mail: capitaldafcogroup.in

Weabsite: v, afcogroup.in

SEBI Hag'rsh':aljun Mumber: NS00 2555

Contact Person: MrShankar Ghosh

Email: - messtafredfimail.com

Website: www.mosreqistrars. com

SEBI Registration Number: INROODM04 108

Date ' 08082023
Place : Mumbgi

—
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Detailed Public Statement in terms of Regulations 3(1) and 4 read with 13(4), 14(3) and 15(2)
and other applicable regulations of the SEBI {Substantial Acquisition of Shares and Takeovers)
Regulations, 2011, to the Public Shareholders of the

STANDARD SHOE SOLE AND MOULD (INDIA) LIMITED
Registered office; 95, Park Street 2nd Floor Kolkata West Bengal 700016
Tel: +01 9903831380, Fax: 033-22492218
Email id: company y@ecel.co.in; Website: hitps:/lwww.sssmil.com/

OPEN OFFER FOR ACQUISITION OF UP TO 1347190 (Thirteen Lakhs Forty Seven
Thousand One Hundred & Ninety only) FULLY PAID-UP EQUITY SHARES OF FACE
VALUE OF RS, 10/- (RUPEES TEN ONLY) EACH (‘EQUITY SHARE'), REPRESENTING 26%
OF THE FULLY DILUTED VOTING EQUITY SHARE CAPITAL (Voting Share Capital’) (s
defined below) OF STANDARD SHOE SOLE AND MOULD (INDIA) LIMITED (THE “TARGET
COMPANY"), AT AN OFFER PRICE OF RS. 5.75/- (RUPEES FIVE AND SEVENTY-FIVE
PAISE ONLY) PER EQUITY SHARE, FROM THE PUBLIC SHAREHOLDERS OF THE
TARGET COMPANY BY BUILDOX PRIVATE LIMITED ("ACQUIRER')

This Detailed Public Statement (“DPS") s being issued by AFCO Capital India Private Limited,
Manager to the offer (“Manager” or “Manager to the Offer”) for and on behalf of the Acquirer
to all Public Shareholders of the Target Company pursuant to, and in compliance with the
provisions of Regulations 3(1) and 4 read with Regulations 13(4), 14(3), and 15(2) and other
applicable provisions of the Securities and Exchange Board of India (Substantial Acquisition of
Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto (“SEBI
(SAST) Regulations"), The DPS Is being issued pursuant to Public Announcement dated
August 1, 2023 {"PA"), which was filed on August 1, 2023 with Securities and Exchange Board
of India ("SEBI"), BSE Limited ("BSE") and the Target Company. The copy of the Public
Announcement was sent to SEBI on August 1, 2023 in terms of Regulation 14(1) and 14(2) of
the SEBI (SAST) Regulations.

For the purposes of this DPS, the following terms would have the meaning assigned to them
herein below:
"Equity Shares" - shall mean the fully paid-up equity shares of the Target Company of face
value of Rs. 10.00/- (Rupees Ten only) each.
“Escrow Account” Escrow Account opened in accordance with Regulation 17 of the SEBI
(SAST) Regulations, under the name and style of "Buildox Pvt Ltd ~ Open Offer Escrow
Account” with Indusind Bank, the Escrow banker.
"Escrow Agreement" Escrow Agreement, dated August 03, 2023 entered amongst and
between the Acquirer, the Escrow banker, and the manager to the offer.
"Open Offer” or "Offer" means the open offer for the acquisition of upto 1347190 (Thirteen
Lakhs Forty Seven Thousand One Hundred & Ninety only) fully paid-up equity shares of
face value of 110/- each ("Equity Shares") representing the 26% of the fully diluted voling
aquity share capital of Target Company.
"Public Shareholders” shall mean all the equity shareholders of the Target Company
excluding (i) the shareholders forming a part of the promoter/ promoter group of the Target
Company; (ii) parties to the Share Purchase Agreement ('SPA'); and (jii} any persons acting in
concert or deemed to be acting in concert with the persons set out in (i) and (ii) pursuant fo and
incompliance with the SEBI (SAST) Regulations.
“Tendering Period" has the meaning given to itunder the SEBI (SAST) Regulations;
'Voting Share Capital’ shall means the total voting equity share capital of the Target Company
on a fully diluted basis as of the tenth (10th) Working Day from the closure of the tendering
period other Open Offer.
“Working Day" means any working day of the Securities and Exchange Board of India
("SEBI").
|. ACQUIRER, TARGET COMPANY AND THE OFFER
A. INFORMATION ABOUT THE ACQUIRER:
1. Acquirer: Buildox Private Limited
. TheAcquireris a Private Limited Company registered under Companies Act 2013
having registered office at PMVILLAD321 Avenue 21, Hyderabad,
Telangana 500100. It was incorporated on 2112/2021 (CIN U455MT62021
PTC158123). There has been no change in the name of Acquirer since its

incorporation,

fi.  The acquireris primarily engaged in the business of real estate and Constructions
inHyderabad.

ii.  As on the date of this DPS, there are no directors representing Acquirer on the
board of the Target Company.

iv.  The present authorized share capital of the acquirer is Rs, 9,00,00,000 (Rupees
Nine Crores only) divided into 90,00,000 (Ninety Lakhs) equity shares of Rs, 10
(Rupees Ten only) each. The paid up share capital of the acquirer is Rs.
7,50,00,000 (Rupees Seven Crores Fifty Lakhs only) divided into 75,00,000
(Seventy Five Lakhs) equity sharesof Rs, 10 (Rupees Ten only) each.

v.  Key financial information of Acquirer for the financial years ended on March 31,
2021, March 31, 2022, March 31, 2023 and for the 3 months pericd ending June
30, 2023 is provided hereunder:

Financial Financial |For the period

Particulars year ended year ended 3 months

March 31, 2022 Man:h 31,2023 endedon
(Audited) (unaudited) | June 30, 2023

(unaudited)
Total Revenue - - -
Net Income (6,06.572) (46,68,300) | (25,10,405)
Eamings per share (EPS) (363" (467) (0.335)
(Basic & Diluted)
Net worth/Shareholders Funds(1) 93.93,724 4725120 6,72,15,019

*The Company was incorporated on 21/12/2021. For the first time, the financial statements
were prepared and audited for the fiscal year 2021-2022.
**Forthe year ended 31/03/2022, EPS has been calculated on weighted average no. of shares.

Source: (1) Certificate dated July 6, 2023 issued by M Sandeep Reddy (Membership No.:
258053), Proprietor of Mfs. Maramreddy & Associates (Firm Reg No.: 0185338S), Chartered
Accountants).

vi. Acquireris not part of any group of Target Company.

vii. As on the date of this DP'S, the Acquirer has sufficient resources to fulfil the obligations
under this Offer.

viil. As on the date of this DPS, Acquirer has not been prohibited by SEBI from dealing in
securities pursuant to the terms of any directions issued under Section 11B of the SEBI Act
as amended orunder any other regulations made under the SEBIAct,

ix. Asonthe date of this DPS, Acquirer has not been categorized as a ‘willful defaulters'issued
by any bank or financial institution, or consortium thereof in accordance with guidelines on
willful defaulters issued by Reserve Bank of India.

. As on the date of this DPS, Acquirer has not been categorized as a "Fugitive Economic
Offender” who is declared as fugitive economic offender under section of the Fugitive
Economic Offenders Act, 2018,

. Acquirer undertakes that he will not sell the Equity Shares of the Target Company during
the Offer period in terms of Regulation 25(4) of SEBI (SAST) Regulations.

B. INFORMATION ABOUT THE SELLER-

I, The details of the Sellers have been set oul as under:

Name | Address | Partof the Details of Equity Shares Voting
of Seller | of Seller | Promater/ rights heid by the Seller Promoter
Promoter Pre-Share Purchase Post-Share Purchase
G::,-:P Agreement transaction | Agreement transaction
(YosNo) I Numberof | %of |Numberof] %ol
Equity | Equity | Equity | Equity
Shares Shares | Shares Shares
and Voting and Voting
Share Share
Capital Capital
BG  |PlotNo 31, Yes 13,30,400 2568 | 16,293 0.314
Chemicals | Pragati
Private Vihar
Limited | Poharpur,
Jajmau
Kanpur
UP 208010
Total 1330400 | 2568 | 16,293 0314

li. Key financial information of Seller for the financial years ended on March 31, 2021,
March 31, 2022, March 31, 2023 (Provisional) is provided hereunder:

) Number of| Aggregate
Sr. Particulars Equity | inamount
No shares | (inRs)
1. | Authorized Equity share Capital 1,00,00,000 {10,00,00,000
2 | Issued, Subscribed and Fully Paid-Up Share Capital 51,81,500 | 5,18,15,000

The face value of the equily shares :10/- (Rupees Ten only)

o

. The Equity Shares of the Target Company are in-frequently traded on BSE for the purpose of

Regutation 2{1)(j) of the SEBI(SAST) Reguiations.

As on date of this DPS, the frading in Equity Shares of the Target Company is not suspended

at BSE. The trading in Equity Shares of Target Company is under XT/T+1 Category.

. As on the date of this DPS, there are no: (a) partly paid-up Equity Shares; andfor {b)
outstanding convertible securities which are converlible into Equity Shares (such as
depository receipts, fully converfible debentures or wamanis), issued by the Target

ny.

. The brief financial information of the Target Company based on ils audited financial
statements as of and for the financial years ended March 31, 2021, March 31, 2022, and
March 31, 2023 audited by the independent statutory auditor of the Target Company; and for
the three-month period ended June 30, 2023 unaudited data, is as setout below:

Period | Fortheyear | Fortheyear | Forthe year
Particulars Ended ended ended ended
[June 30,2023| March 31,2023 | March 31,2022 | March 31,2021
Unaudited Audited Audited Audited

Total Revenue 0 1384837 32200013 2308
Profit{loss)afier tax (1027000) (3144166) 15969765 |  (1250726)
Eamings per share (EPS)
(Basic & Diluted) (0.20) (0.61) 3.08 (0.24)
Net worth/Shareholders
Funds 50788000 507687 3651884 | (12317911)

D. DETAILS OF OPEN OFFER
1. The Offer is a mandatory offer in terms of Regulation 3{1) and Regulation 4 of SEBI (SAST)

Regulations and other applicable regulations of the SEBI (SAST) Regulations.

2. The Acquirer have made this Open Offer to acquire up to 1347190 (Thirteen Lakhs Forty

Seven Thousand One Hundred & Ninety only) Equity Shares (*Offer Shares") representing
the 26% Voting Share Capital of the Target Company from the Eligible Public Shareholders
at a price of 15.75 per Offer Shares aggregating to a lotal consideration of [77,46,343
(Rupees Seventy Seven Lakhs Forty Six Thousand Three Hundred & Forty Three Only) (the
“Offer Size") (assuming full acceptance) subject fo the terms and conditions as mentioned in
the Public A t and this detailed public statement ('DPS") and the letter of offer
("LOO") that are proposed o be issued in accordance with the SEBI (SAST) Regulations.

3. Alithe Equity Shares validly tendered by the Public Shareholders of the Target Company in
this Open Offer will be acquired by the Acquirer in accordance with the terms and conditions
sel forth in the PA, this DP'S, and those which will be set out in the letter of offer io be sent to
all Public Shareholders in relation to this Offer ("Letter of Offer” or "LOF"). If the number of
Equity Shares validly tendered by the Public Shareholders under the Open Offer is mare
than the Offer Size, hﬂnqunrsmaonepllheEqutyShamswwadfrmlhePuNm
Shareholders on a proport ltation with the Manager.

4. The Offer Price is payable in cash by the Acquirer in accordance with Regulation 9(1)(a) of
the SEBI (SAST) Regulations.

5. This Offer is not conditional on any minimum level of acceptance by the equity shareholders
of the Target Company in terms of Regulation 19{1) of the SEBI (SAST) Regulations.

B. As on the date of this DPS, this Offer is not a competing offer under Regulation 20 of the

SEBI(SAST) Regulations.

. To the bes! of knowledge and belief of the Acquirer, as of the date of this DPS, there are no
statulory approvals required for this Offer. However, where any statutory or other approval
extends to some but not all of the Public Shareholders, the Acquirer shall have the option lo
make payment fo such Public Shareholders in respect of whom no statutory or other
approvals are required in order to complete this Open Offer.

8. In terms of Reguiation 23(1) of the SEBI (SAST) Reguiations, the Acquirer shal have the

right lo withdraw the Open Offer: (a) in the event that any of the statut

inthisDPS as set out in Part VI [Staumryamomempplmals)baiu\nrorumawhbch
become applicable prior to completion of the Open Offer are finally refused. In the event of
such awithdrawal of the Open Offer, the Acquirer (through the Manager) shall, within 2 (Two)
working days of such withdrawal, make an announcement of such withdrawal stating the
grounds for the withdrawal in accordance with Regulation 23(2) of the SEBI (SAST)

-

Regulations.

9. In case of delay in receipt of any statutory approval, Regulation 18(11) of the SEBI (SAST)
regulations shall be adhered fo ie., extension of time fo acquirer for payment of
mmmmdmmmﬂdh&a&medsuhpdmthe

Acquirer agreeing to pay rate of 10% per annum.
10.Interms of the provisions of regulation 18{11A)ofSEBI (SAST) Regulations, if the Acquirer
wouid not be able to mal on account of reasons other than delay

mrewptufwstamtoryawrwd the acquirer shall pay interest for the peniod of delay to all
such shareholders whose shares have been accepted in the open offer, at the rate of 10%
per annum, however if the situation wamants, waiver may be granted by SEBI for payment of
interest on the offer price.

11.Further in case the delay occurs because of willful default by the acquirer in obtaining any
statutory approval in time, the amount lying in the escrow account shall be liable to be
forfeited and dealt with in the manner provided in clause (e) of sub regulation (10) of
Regutation 17 or SEBI (SAST) Regutations

12.The Offer Shares will be acquired by the Acquirer as fully paid-up, free from all liens, charges
and encumbrances and the Equity Shares shall be acquired together with the all rights
attached therelo, including the rights lo all dividends, bonus and rights offer hereinafter
declared, made or paid and the tendering Public Shareholder shall have obtained all
necessary consents for it to sell the Equity Shares on the foregoing basis.

13.NRIS, OCBS and other non-resident holders of the Equity Shares, if any, must obtain all
requisite approvalsiexemptions required, if any, to tender the Equity Shares held by them in
this Offer, and submit such approvalsfexemptions along with the documents required to
accept this Offer. Further, if the Public Shareholders who are not persons resident in India
(mi.ldng NRls, OCBS Fllsmd FPls) had required any approvals (including from the RBI
or hority! body) at the time of the original investment in respect of the
Equiysrwasheldwm“lrrm they will be required to submit copies of such previ
approvals thal they would have oblained for acquiring/holding the Equity Shares, along with
the other documents required to be tendered to accept this Offer. If the aforementioned
documents are not submitied, the Acquirer reserves the right to reject such Equity Shares
tendered in this Offer.

14.Currently, the Acquirer does not have any intention to dispose of or otherwise encumber any
material assets or investments of the Target Company, by way of sale, lease, encumbrance,
reconstruction, restructuring or otherwise for a period of 2 (Two) years from the closure of
this Open Offer except: (a) in the ordinary course of business; and (b) on account of
regulatory approvals or condiions or compliance with any law that is binding on or
applicable to the operations of the Target Company. If the Acquirer intend to alienate any
material assel of the Target Company, within a period of 2 years from completion of the Open
Offer, the Target Company shall seek the approval of its shareholders as per the proviso lo
Regutation 25(2) of SEBI (SAST) Regulations before undertaking any such alienation.

15.As per Regulation 38 of the SEBI (Listing Obligations and Disclosure Requirements),
Regulations, 2015, as amended ("SEBI (LODR) Regulations”) read with Rules 19(2) and
19A of the Securities Conlract (Regulation) Rules, 1957, as amended (*SCRR"), the Target
Company is required to maintain at least 25.00% public shareholding as determined in
accordance with SCRR, on a continuous basis for listing. Pursuant to the consummation of
the Share Purchase Agreement and the completion of this Open Offer, the public
shareholding in the Target Company will not fall below the minimum level required as per
Rule 19Aofthe SCRR

16.The Manager lo the Open Offer does not hold any Equity Shares in the Targel Company as
on the date of this DPS. The Manager o the Open Offer further declares and undertakes not
to deal on their own account in the Equity Shares during the Open Offer period.

Il. BACKGROUND TO THE OFFER

1. This Offer is being made pursuant to the execution of a Share Purchase Agreement ('SPA)
dated August 01, 2023 to purchase 1314107 equity shares constituting 25.36% of the fully
paid up and voting equity share capital of the Target Company from B G Chemicals Private
Limited at a price of Rs. 5.75/- per Equity Share.

2. This Open Offer is a mandatory offer being made by the Acquirer in compliance with
Regutations 3(1) and 4 of SEBI (SAST) Regulations. After the completion of this open offer
and pursuant to acquisiion of shares under Share Purchase Agreement, the Acquirer shall
mmmmmmmdmnmumammmm
effiec irol over management and affairs of the company.

Financial Financial Financial
Particulars year ended yearended | yearended
March 31, 2021 | March 31, 2022 | March 31, 2023
(Audited) (Audited) | (Unaudited)
Total Revenue 0 1460400 160
Net Income (700700) 1262300 (85359.26)
Earnings per share (EPS)
(Basic & Diluted) (70.07) 126.23 (8.53)
Net worth/Shareholders Funds{1) (1164500) 97900 12537 .46

iiil. The Sellers have not been prohibited by SEBI from dealing in securities under
Section 11B of the SEBI Act or under any of the regulations made under the SEBI Act.

C. INFORMATION ABOUT THE TARGET COMPANY - Standard Shoe Sole And Mould

3. The Acquirer intend to control over the Target Company & make changes in the Board of
Directors of the Target Company subsequent to the completion of this Open Offer in
accordance hereol.

4. This Open Offer is for acquisition of 26.00% of the Voling Share Capital of the Target
Company.

5. The prime objective of the Acquirer for undertaking the Proposed Transaction is to have
substantial holding of Equity Shares and voling rights. The Acquirer intend to position the
Target Company for future growth and creation of value for its stakeholders. The Acquirer
reserve the right to modify the Present Structure of the business in a manner which is useful
1o the larger interest of the Sharehoiders. Any change in the siructure that may be camied
out, will be in accordance with the applicable laws.

lil. SHAREHOLDING AND ACQUISITION DETAILS

1. The present and proposed shareholding of the Acquirer in the Target Company and the
details of their acquisition are as follows:

(India) Limited. i Acquirer

1. The Target Company is a public limited company incorporated on July 18, 19?3 vide Number of %
certificate of incorporation dated July 19, 1973. The Target Company was Equity Shares
incorporated under the name of Chem Crown (India) Private Limited. 'I'hemmeoﬂhe Shareholding as on the Date of Public Announcement
company was subsequently change to Chemcrown (India) Limited on November 24, Date i.e 01/08/2023 Nil Nil
1981.which was subsequently changed fo its present name Standard Shoe Sole and -
Mould (India) Limited on December 14, 2001 under the provisions of e Companies |-orcs agreed to be acquired under SPA___ BN | 2%
Act, 1956. There is no change in the name of the Target Company in the last three | EQUity Shares Acquired PA date and this DPS date Nil Nil
years. The Corporate |dentification Number of the Target Company is Equity Shares proposed to be acquired in the Open Offer
L24119WB1873PLC028902. The registered Office of the Target Company is situaled (assuming full acceptances) 13.47,190 26.00

5 -?:.:5' Park S:Balznl:: Flm;Kalkaig West Bengal ?:‘)0015 IndéaéE i Post offer Shareholding (as on 10th working day after

; equily shares of the Target Company were listed on i ) and : i i .

Galoutta Stock Exchange (CSE). Curently it s raded on BSE only (Securty [D; | CCod Of Tendering Period) Assuming fullacosplance
STDSHOE, Security Code: 523351). The ISIN of the Equity Shares of the Target | UNder the Open offer 26127 | $138

Company is INEBBBNO1013. The Target Company has already established
connectivity with Central Depositories Services (India) Limited (CDSL').

3. The Company is engaged in the busi of footy leath , leather articles,
fashion wear, shoe compaonents, synthetic shoes and ladies heels and moulds, and
alsodeals in chemicals.

4, The Equity Share Capital of the Target Company is as follows:

IV. OFFER PRICE

1. The Equity Shares of the Target Company are listed on BSE. Currently itis traded on BSE
only (Security ID: STOSHOE and Security Code: 523351).

2. The annualized trading turnover in the Equity Shares of the Target Company on BSE based
on trading volume during twelve calendar months preceding the month of Public
Announcement ie. August 1, 202210 July 31, 2023 is given below:

Name of the Total number Total Number Trading Turnover
Stock of equity shares of Listed Equity (as % of total
Exchange traded Shares Equity Shares)
BSE Lid 53900 5181500 1.04

(Source: www.bseindia.com)

3. Based on above, the Equity Shares of the Target Company are infrequently traded within the
meaning of Regulation 2(1)(j) of the SEBI(SAST) Regulations on BSE,

4. The Offer Price of Rs. 5.75 /- (Rupees Five Rupees and Seventy-five paise Only) per fully
paid-up Equity Share is justified per provision of Regulation 8(1) read with Regulation 8(2) of
the SEBI(SAST) Regulations, taking info account the following parameters:

Sr.
No. Particular Amount

A. | The highest Negotiated Price per Share of the target Company for any | 5,75
acquisition under the Agreement attracting the obligation to make a Public

8. Incase of delay/non-receipt of any statutory approval which may be required by the Acquirer
al a later date, as per Regulation 18(11) of the SEBI (SAST) Regulations, SEBI may, if
satisfied, that the non-receipt of the requisite statutory approval(s) was not aftributable to
any wilful default, failure or neglect on the part of the Acquirer to diligently pursue such
approval(s), grant an extension of fime for the purpose of completion of this Open Offer,
subject to such terms and conditions as may be specified by SEBI, including payment of
interest by the Acquirer to the Public Shareholders at such rate, as may be prescribed by
SEBI from fime to time, in accordance with Regulations 18(11) and 18{11A) of the SEBI
(SAST) Regulations.

9. The Manager to the Offer i.e., AFCO Capital India Private Limited does not hold any Equity
Shares in the Target Company as on the date of appointment as Manager to the Offer. They
declare and undertake that they shall not deal in the Equity Shares of the Target Company
during the period commencing from the date of their appointment as Manager o the Offer
until the expiry of 15 days from the date of dlosure of this Open Offer.

10.No approval is required from any bank or financial institutions for this Offer.

VIl. TENATIVE SCHEDULE OF ACTIVITIES

the Acquirer and the Manager to the Open Offer taking into account
valuation parameters including book value, comparable trading multiples
and such offer parameters as are customary for valuation of shares of such
companies. *

* The Fair Value of equity share of the Target Company is Rs. 0.10 as certified by
A. SOMESWARA RAQ, IBBI Registration No. IBBIRV/02/2019/11544, by way of
cerlificate dated 25th Jufy, 2023,

Announcement of an open offer; Activity Date Day
B. | Thevolume-weighted average price paid or payable for acquisitions by the
Acquirer during the fifty-two weeks immediately preceding the date of the Date of Public Announcement August01,2023 | Tuesday
PublicAnnouncement. Date of publishing of Detailed Public Statement August08,2023 | Tuesday
C. | Thehighestprice paid or payable for any acquisition by the Acquirer during | Not Lastdate forfiling Draft Letter of offer with SEBHDM]' August 17,2023 | Thursday
the twenty-six weeks immediately preceding the date of the Public |applicable Last date for publ ement for competing
Announcement offer(s) (LOF+10) August31,2023 | Thursday
D, | The volume-weighted average market price of Equity Shares fora period | Not Last date for receiptof from SEBlonthe
of sixty (60) frading days immediately preceding the date of the Public {applicable Draft Letter of Offer (CO+5) September 07,2023 | Thursday
Announcement as traded on BSE, being Stock Exchange where the Identified date# (Comments+2) Seplember 11,2023 | Monday
Equity Shares of the Target are Listed, Date by which Letter of Offer to be dispaiched to the
E. | Since the Equity Shares are not frequently iraded, the price determined by |  0.10 Shareholders (ID+5) September 18,2023| Monday

5. There has been no corporate action requiring the price parameters to be adjusted. As per

Regulation 8(8) of SEBI (SAST) Regulations, Where the Acquirer has agreed to acquire any
shares or voling rights in the target company during the offer period, whether by subscription
or purchase, at a price higher than the offer price, the offer price shall stand revised to the
highest price paid or payable for any such acquisition,

. If the Acquirer acquires any Equity Shares of the Target Company during the period of

twenty-six weeks after the closure of Tendering Period at a price higher than the Offer Price,
then the Acquirer shall pay the difference between the highest acquisition price and the Offer
Price, to all shareholders whose Equity Shares have been accepted in this Offer within sixty
days from the date of such acquisition. However, no such difference shall be paid in the
event that such acquisition is made under another open offer under the Takeover
Regulations, or pursuant to SEBI (Delisting of Equity Shares) Regulations, 2009 or open
market purchases made in the ordinary course on the stock exchanges, not being
negotiated acquisition of Equity Shares of the Target Company in any form,

. As on date of this DPS, there is no revision in the Offer Price or Offer Size. In case of any

rewvision in the Offer Price or Offer Size, the Acquirer will comply with all the provisions of the
Regulation 18(5) of the Takeover Regulations which are required to be fulfilled for the said
revision in the Offer Price or Offer Size.

. Ifthere is any revision in the Offer Price on account of future purchases / competing offers, it

will be done only upto one working day prior to the date of commencement of the Tendering
Period in accordance with Regulation 18(4) of the Takeover Regulations and would be
notified to the shareholders by way of another public announcement in the same
newspapers where the DPS has appeared,

. There have been no corporate actions by the Target Company warranting adjustment of any

of the relevant price parameters under Regulation B(3) of the SEBI(SAST) Regulations. The
Offer Price may be adjusted in the event of any corporate actions like bonus, rights issue,
stock split, consolidation, dividend, demergers, and reduction etc. where the record date for
effecting such corporate actions falls between the date of this OPS up to 3 (three) working
days prior to the commencement of the tendering period of the Offer, in accordance with
Regulation 8(9) of the SEBI {SAST) Regulations,

. FINANCIAL ARRANGEMENTS
. Assuming full acceptance of Offer, the total funds required for implementation of the Open

Offer for the acquisition of up to 1347190 (Thirteen Lakhs Forty Seven Thousand One
Hundred & Ninety only) Equity Shares at the Offer Price of Rs.5.75/- (Rupees Five and
Seventy-Five Paise Only) per Equity Share is [77,46,343 (Rupees Seventy Seven Lakhs
Forty Six Thousand Three Hundred & Forty Three Only).

2. The Acquirer has adequate resources to meet the financial requirements of the Open Offer

and have made firm financial arrangements for fulfiling the payment obligations under this
Offer. in terms of Regulation 25(1) of the SEBI{SAST) Regulations. The additional firm
requirements, if any, for acquisition in terms of the SPA and this open offer will be financed
through the internal resources of the acquirer.

. No funds are being borrowed from any bank or financial institution for the purpose of this

Open Offer by the Acquirer,

. M. Sandeep Reddy (Membership No. 258053) proprietor of M/s. Maramreddy & Associates

(Firm Registration No. 0185335) Chartered Accountants, having its office at #3-340,
Tallacheruvu (PO}, Atchampet (MD), Guntur (DT)- 522409 has cerfified that the Acquirer
have adequate financial resources and have made firm arrangements for the
implementation of the Open Offer in full out of their own resources! Net-worth and no
borrowings from any Bank or any Financial Institution are envisaged.

. In accordance with Regulations 17 of the SEBI(SAST) Regulations, the Acquirer, the

Manager to the Offer have entered into an Escrow Agreement with Indusind Bank ("Escrow
Agent”), a banking corporation incorporated under the laws of India, acting through its
branch office at Indusind Bank, 2401 Gen, Thimmayya Road (Cantonment), Pune-411 001
and one of the branch offices Road No. 12, Jubilee Hills, Hyderabad 500086 dated August
03, 2023 for the purpose of this offer. Pursuant to the Escrow Agreement the Acquirer has

an escrow account under the name and style of “Buildox Pvt Ltd - Open Offer
Escrow Account ("Escrow Account’) and a special escrow account named "Buildax Pvt Lid
- Open Offer Special Escrow Account” ("Special Escrow Account”) for the purpose of
Regulation 21 of SEBI {SAST) Regulations.

. Pursuant to the Escrow Agreement and in compliance with the Regulation 17 of the SEBI

(SAST) Regulations, the Acquirer has deposited (77 46,343 (Rupees Seventy Seven Lakhs
Forty Six Thousand Three Hundred & Forty Three Only), in the Escrow Account in cash
being 100% (one hundred per cent) of the total consideration payable to the Public
Shareholders under the Offer, assuming full acceptance. The Manager to the Offer is duly
authorized by the Acquirer to operate and realize monies lying to the credit of the Escrow
Accountand the Special Escrow Account, in terms of the SEBI{SAST) Regulations.

. In case of any upward revision In the Offer Price or the size of the Open Offer, the

corresponding increase to the escrow amounts as mentioned above shall be made by the
Acquirer in terms of Regulation 17(2) of the SEBI{SAST) Regulations, prier to effecting such
revision.

. Based on the aforesald financial arrangements made by the Acquirer and on the
confirmations received from the Independent Chartered Accountant for Acquirer, the
Manager to the Offer is satisfied, (i) about the adequacy of resources to meet the financial
requirements of the Open Offer and the ability of the Acquirer to implement the Open Offer in
accordance with the SEBI (SAST) Regulations, and (ii) that firm arangements for the funds
and money for payment through verifiable means are in place to fulfill the Open Offer
obligations.

VI STATUTORY AND OTHER APPROVALS
1. Asonthe date of this DPS, to the best of the knowledge of the Acquirer, there are no statutory

approvals required to acquire the Offer Shares that are validly tendered pursuant to the
Open Offer. However, in case any statutory or other approval becomes applicable prior to
the completion of the Open Offer, the Open Offer would also be subject to such statutory or
other approval(s) being obtained. If, however, any statutory or other approval becomes
applicable prior to completion of such acquisitions, the Open Offer would also be subject to
such other statutory or other approval(s) being obtained.

. In terms of Regulation 23(1) of the SEBI (SAST) Reqgulations, the Acquirer shall have the
right to withdraw the Open Offer. Part VI (1) in the event that any of the statutory approvals
specified in this DPS as set out in Part VI (Statutory and Other Approvals) or those which
become applicable prior to completion of the Open Offer are finally refused. In the event of
such awithdrawal of the Open Offier, the Acquirer (through the Manager) shall, within 2 (Two)
working days of such withdrawal, make an announcement of such withdrawal stating the
grounds for the withdrawal in accordance with Regulation 23(2) of the SEBI (SAST)
Regulations.

. In case of delay/non-receipt of any statutory and other approvals referred to in this Part V1,
as per Regulation 18{11) of the SEBI (SAST) Regulations, SEBI may, if satisfied, that non
receipt of the requisite statutory approval(s) was not attributable to any willful default, failure
or neglect on the part of the Acquirers or the PACs to diligently pursue such approval(s),
grant an extension of time for the purpose of completion of this Open Offer, subject to such
terms and conditions as may be specified by SEBI, including payment of interest by the
Acquirers and the PACs to the Public Shareholders (who validly tender their shares in the
Open Offer) at such rate, as may be prescribed by SEBI. Provided where the statutory
approvals extend to some but not all Public Shareholders of the Equity Shares, the Acquirer
shall have the option to make payment to such holders of the Equity Shares in respect of
whom no statutory approvals are required in order fo complete this Open Offer,

. NRIS, OCBS and other non-resident holders of the Equity Shares, if any, must obtain all
requisite approvals/exemptions required, if any, to tender the Equity Shares held by them in
this Offer, and submit copies of such approvalsiexemptions along with the documents
required to accept this Offer. If the aforementioned documents are not submitted, the
Acquirer reserves the right to reject such Equity Shares tendered in this Offer. If the Public
Shareholders who are not persons resident in India {including NRIs, OCBS, Flls and FPIs)
had required any approvals (including from the RBI or any other regulatory authority/ body)
atthe time of the original investment in respect of the Equity Shares held by them currently,
they will be required to submit copies of such previous approvals that they would have
obtained for acquiring/holding the Equity Shares, along with the other documents required
to be tendered to accept this Offer. If the aforementioned documents are not submitted, the
Acquirer reserves the right to reject such Equity Shares tendered in this Offer.

. Public Shareholders classified as OCBs, if any, may tender the Equity Shares held by them
in the Open Offer pursuant to receipt of approval from the RBI under the Foreign Exchange
Management Act, 1999 and the regulations made thereunder. Such OCBs shall approach
the RBI independently to seek approval to tender the Equity Shares held by them in the
Open Offer.

. Subject to the receipt of the statutory and other approvals, if any, the Acquirers and the PACs
shall complete payment of consideration within 10 (ten) Working Days from the closure of
the tendering perlod to those Public Shareholders whose documents are found valid and in
order and are approved for acquisition by the Acquirers and the PACs.

. Where any statutory or other approval extends to some but not all of the Public
Shareholders, the Acquirers and the PACs shall have the option to make payment to such
Public Shareholders in respect of whom no statutory or other approvals are required in order
to complete this Open Offer,

Last date by which the commitiee of independent
Directors of the Target Company shall give its

recommendations (Shareholder+2) September21,2023 | Thursday
Last date for upward revision of the Offer Price
andlor the Offer Size (ID+1) September22,2023| _Friday |

Date of publication of opening of Open Offer public
announcement in the newspaper in which DPS has

 been publshed (Revision*1) September25,2023| Monday |
Date of Commencement of Tendering Period

(Offier Opening Date) (Publication+1) September 26,2023 | Tuesday

Date of Closure of Tendering Period

(Offer Closing Date) (Opening +10) Oclober 12,2023 | Thursday

Last date of communicating of rejection/acceptance
and payment of consideration for accepled tenders/

return of unaccepted shares (Closing +10) Oclober 27, 2023 Friday
Issue of post offer adverti (C icating+5) | MNovember(3,2023 | Friday
Lastdalaforflhgoiﬁ'dwpoﬂmmSEBl November03,2023 |  Friday
*The above timelines are indicati d on the basis of timelines provided under the SEBI
fsnsnnwmmmawwdmmw d may have to be
revised accordingly. memmbmmdoﬂwwmm
timeline, ifany.

# Identified Date is only for the purpose of determining the names of the shareholders as on
such date to whom the Letfer of Offer shall be sent. It is clarified that all Public Shareholders
holding Equity Shares are eligible fo participate in the Open Offer at any time before the Offer
Closing Date, subject to the terms and conditions in this DPS and the LOF.

Vil. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF
LETTER OF OFFER (LOF)

1. All the Public Shareholders, holding Equity Shares whether in demalerialized form or
physical form, registered or unregistered, are efigible to participate in this Open Offer at
any time before the closure of the Tendering period for this Open Offer.

2. Persons who have acquired Equity Shares but whose names do not appear the register
of members of the Target Company on the |dentified Date or unregistered owners or
those who have acquired Equity Shares afier the Identified Date, or those who have not
received the Letter of Offer, may also participate in this Open Offer. Accidental omission
to send the Letter of Offer to any person to whom the Offer is made or the non-receipt or
delayed receipt of the Letter of Offier by any such person will not invalidate the Offer in
any way. Accidental omission to send the Letter of Offer o any person to whom the Open
Offer is made or the non-receipt or delayed receipt of the Letter of Offer by any such
person will notinvalidate the Open Offerin any way.

3. The Public Shareholders may also download the Letter of Offer from the SEBI's website
tmseixgwm)mdﬂnmampydﬂnmhmnﬂnﬁegsﬁmhﬂn%m

de y evidence of holding of the Equity Shares and their folio
nmopmmmmmmmm

4. In the event that the number of Equily Shares validly tendered by the Public
Shareholders under this Open Offer is more than Offer Shares, the Acguirer and PACs
shall accept those Equity Shares validly tendered by such Public Shareholders on a
proportionate basis in consultation with the Manager to the Open Offer.

5. mwmwlmmwummamm
mechanism made available by Stock Exchange in the form of a
("Acquisition Window") as provided under SEBI circular CER.I'CFD.'POLICY!
CELLA/2015 daled April 13, 2015 as amended by SEBI circular CFD/DCR2ICIR
/Pf2016/131 dated December 9, 2016 and SEBUHO/CFDWDCR-IIl CIR/P/2021/615
dated August 13, 2021.

6.  BSE shall be the designated stock exchange ("Designated Stock Exchange”) for the
purpose of tendering Equity Shares in the Open Offer.

7. The Acquirer has appointed Zebu Share and Wealth Management Private Limited
("Buying Broker”) as its broker for the Open Offer through whom the purchases and
settiement of the Offer Shares tendered in the Open Offer shall be made. The contact
details of the Buying Broker are as mentioned below.

Name of the Contact Person | ULAGANATHAN R/ Mr. V Sudheer Kumar

CIN UBT7120TZ2013PTCO19704

Address 036, Krishna Complex VCTV Main Road (Ward No- 28)
Erode Tamil Nadu 638003 India

Tel No 044-48557991/ 99667 59557

Email Id exchange@zebuetrade.com

SEBI Registration No. INZ0O0DO174634

8. Public Shareholders who desire to tender their Equity Shares under the Open Offer
would have o intimate their respective stock brokers (“Selling Broker”) within the normal
trading hours of the secondary market, during the Tendering Period.

9. TheAcquisition Window will be provided by the Designated Stock Exchange to facilitate
placing of sell orders. The Selling Broker can enter orders for dematenialized Equity
Shares, Before placing the bid, the concemed Public Shareholder/Seiling Broker would
be required to transfer the tendered Equity Shares to the special account of Indian
Clearing Corporation Limited (*Clearing Corporation”), by using the settliement number
and the procedure prescribed by the Clearing Corporation.

10.  The cumulative quantity tendered shall be displayed on Designated Stock Exchange's
website (www bseindia.com) throughout the trading session al specific intervals by
Designated Stock Exchange during the Tendering Period.

1. As perthe provisions of Regulation 40(1) of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, as amended and SEBI's press release dated
December 3, 2018, bearing reference no. PR 48/2018, requesits for transfer of securities
shall not be processed unless the securities are held in demalerialised form with a
depository with efflect from April 01, 2019. However, in accordance with the circular
issued by SEBI bearing reference number SEBUHO/CFD/ CMD1/CIR/P/2020/144 dated
July 31, 2020, shareholders holding ities in physical form are allowed to tender
sharesin an open offer. Such tendering shall be as per the provisions of the SEBI (SAST)
Reguiations. Accordingly, Public Shareholders holding Equity Shares in physical form as
well are eligible to tender their Equity Shares in this Open Offer as per the provisions of
the SEBI (SAST) Regulations.

12. The detailed procedure for tendering the Equity Shares in the Open Offer will be
available in the Letier of Offer, which shall be available on SEBI's website
(www.sebi.govin).

13.  Equity Shares should not be submitted / tendered o the Manager, the Acquirers, the
PACs or the Target Company.

IX. OTHERINFORMATION

1. mmmumhmmmmnhm
announcement and this DPS (other than such inf ion which h from
the public sources or provided or relating to and confirmed by the Target Company), and
undertake that he is aware and comply with and fulfill their obligations under the SEBI
(SAST) Regulations.

2. Theinformation pertaining to the Target Company contained in the PAor DPS or Letter of
Offer or any other advertisement/ publications made in connection with the Open Offer
has been compiled from information published or publicly available sources or provided
by the Target Company. The Acquirer accept full responsibility with respect fo any
information provided in the PA or this DPS or the Letter of Offer pertaining to the Target
Company.

3. Pursuant fo regulation 12(1) of the SEBI (SAST) Regulations, the Acquirer have
appointed AFCO Capital India Private Limited, as the Manager to the Offer.

4. Inthis DPS, any discrepancy in any lable between the tolal and sums of the amount fisted
is due torounding off and or regrouping.

5. In this DPS, all references to "Rs”, “7, or "Indian Rupees” are references to Indian
National Rupee(s).

6.  This DPS will also be available on SEBI's website (www.sebi.gov.in), BSE's website
(www bseindia.com) and the website of the Manager lo the Offer (www.afcogroup.in)

Registrar to the offer Issued by the Manager to the offer

MISSTA Do

MCS SHARE TRANSFER AGENT LTD AFCO CAPITAL INDIA PRIVATE LIMITED

383, Lake Gardens, 1st Fioor, 604-605, Cosmos Plaza, J P Road, Near
Kolkata - TO0045 D.N Nagar Metro Station, Andheri (West),
Telephone: - 9831024303 Mumbai-400053

Fax: - 033-40724050 Tel: 022-26378100 Fax: +91 22 2282 6580
Contact Person: Mr.Shankar Ghosh Contact Person: Mr. Atul B Oza /

Email: - mcssta@rediffmail.com Ms. Jugna Lodaya

Website: www.mcsregistrars. com E-mail: capital@afcogroup.in

SEBI Registration Number: INRDO00004108 | Website: www.afcogroup.in

SEBI Registration Number: INM000012555

Date :08.08.2023
Place : Mumbal
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